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Rgﬁiw,?uwrere;“ Under section 19 of the Admlnlstratlve

reference to the n01nts mentloned in the cneck list 'in the
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 ORTGIMAL APPLICATION _No. 8‘00) OF1agi:
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e , o Asnlicant (s)

e ——

fhion of India, Repd, br.'

3 éacrém.q/ A. W\ :

—————— Res onﬂent (S)

P

'lhe asrlication has been submitted to the Tribunal by

éerr*;:EEQICJCEEJALJL}ft:ﬁbw,E;‘=1£5121*hﬁﬂﬂvocate/

-

Tribuhal Act, 1985 ang the same has been vcrutlnlsed with

light of the urov1510ns in the Admlnlstratlve Irlbunal

(Procedure) Rules 1987,

ine d“Dllcatlon is in order and may »He llstea ror
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CENTEAL AJMINISTHAT

Presented by

IVTJ TnIBUL‘AL 1'YD:41- 11:»& ) ..u.u.\lf" 7_;__}-_[_1'4.:3_1‘5‘_&313@._

Dairy No, (&13—53

keport in the Scrutiny of Arplicatign,

jﬂ&c&q

- ———— et e ...__._..___._....._

rlicant (o)um _MM-;<u;r

Jate of Presentation,

Ao

g e e

Nature of grievance_"_"mm;:iméjiqu_ji__gf:?“h*_

No. of aApplicants ;? N ~emocecs.. MO of Resnondents

. ’uATION
Subject W Z/jaeuartment :.3. @
1. Is' the apr-lication in the Srover form
(three coplete setz in parer books

_ form in two compilations, ) ‘

i 2. Whether name, descrintion ang addresséd of zl} the\< f

| Partied bean furnished in the cause tltle. w{\
3. (2)Has the aprlication bheen fuly signed ang verified, :

(b) iiave the conies deen £ Guly signea, '
i {c) Have sufficient humder of copies of the sf
arblication been filed. '
4, whether ajl] the Necessary Farties are immleadad. }f{
5 . thether £nglish translatien® of cdocuments in 3 —
language other tnan nglish or .1ingi been filed.

} . . . \ . o ‘

6. Is the application on in time , (See Section 21)

| . ’
Ve

latnama/Memo of Apperance/Authorisation “3/\
been fileg. o

It the aprlication maintainability.

(J-'s 2, 1la, 18, or U/ K. 8 ete. )%
Ie

 the application accompained TPO/ L., for %._50,1-‘tf)
tlas the im

pPucned orders Orln
legitable

inal, duly attesteg
COopy Deen filed. - 25f,
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HE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA BAD BENCH
. E\“-“ Q.A§ T HYDERA BAD
WSE 0.A.No. 309 off 1997
/ /
@ WW}
Between:
A K.Srihari & others M
.«sshpplicanisan é:
&
and
3
3 Union of India & others
++++sRespondents
INDEX OF MATERIAL PAPERS
¢ S1.No. Description of Documents Annexure Pages
e m———rmm—mm——mmmmm—m e e m OO ==~ ——— N
® 1e Original Application 1-9
2. Casual Labour Card( in Part)oef no. I 10
X[ 119180f K.Srihari
d ' mism;;
gﬂﬂ'ﬁﬁ SN
3. Casual Labour Card (G.354) o 3‘ €\
) D.Govardhana Rao aEcF.IVEDII’g ¥ 11
,-fj 4 24 .FIIR 1.\} ?
k. Casual Labour No. 203hk of ¥ \% 'ﬁ:
L_/ K.Brahmanandam ‘ | 12
5—.——— Or a7 Rl L ) ";’,-':
' 5 AT atar g B
Y i
6 e Q/ QraerxioyxEz252MURE/3080/Prinexs/
A " XULFROHRRA%IS
béc \ B 5~ Order No. E.252/KSRE/3080/1/Vol.I1I
/60 ‘}07 @La dt.2h=3-94 :jl o [3
@’(} $¥£’/ 0 (G Order No. E.252/VVRE/3080/Drivers/
\/ / dt.20-11-95 Q}é_y ¢s |
v : )
G; -7 Order No.B.P./563/VIII/Vol,VIL
Drivers dt.31-1-95. CE2 U
2
G =




Vol.II d%.28-2-87.

Of,, Order No. E.252/1{51?}5/3080/301'9ening,./" I‘Z/"f\é_b ]é,__ /g
z......-)
S

<:} ?7 Pay Bill for Feb-97, of K. Srihari
{,; ? Pay Bill for Feb-97 of D.Govardhana
Rao
z:}. : Judgement citation ifi ¥s= Swamy's
[‘9‘ ¢.L., Digest

.-—_—_-—..-—-.—_.__—-_ﬁ.——--....—u--...-..m_.q‘-_.-—..--—-.___-_..——-——————_-—-....--——————————

Hyderabad. W
‘ R

Dated., 23-6-1997. ' Couns®l for Applicahiss
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IN THE K CENTRAL ALMINISTRATIVE TRIBUNAL HYDERABAD

AT HEDERABAD

O.A.HNo. E%i?ﬁ? of 1997'

Between:

K.S8rihari & cthers |

sesApplicants

and

Union of Indian & others 1

++ss.Respondents

CHRONOLOGICAL EVENTS

......-...m——-—--—---un-u------.q-—--n-n-—_-—-————ﬂ_——.———-.———-uu...-—_—n—.———._m-.._--.—--—

£1.No, Date . Appiigants
Particulars
1. 31=1=78 Applicamss aprointed on daily wages
1-6-32
16=8=50 .
!
2. 1932 Applicants 1 and 2 promoted as Mason,

1983 Welder Cum Gas Cutter

3, =Bl Applicants granted temporary status

4, 2h=3-0k 15 Temporary/Casual artiso?s confirmed

in Group-C

S 31=1=95 8 Temporary artisans confirmed in Group- C

6. 20-11-95 14 Temporary status artisons confirmed

in Group -C

7 23-11=97 Reversion orders passed

e T LT R R e o ol L Lo L T ey e Sy ——

Hyderabad ' ,é% . ﬁLﬁ-xﬁL\h;,q
v. Lo

Date. 20-6-57 Counsel for Applicant
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IN T E CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT: HYDERABAD

O.A.Nos %OC‘ of 1997

Betwen:

K.Srihari, s/o Sitaramaiah, aged
Mﬁfom‘élf
about 40 years, Occ:CGarpenter,c/o

Inspector of Works/Civil Engineering/
Railway Electrification/S.C.Railway

Vijayawada

2+ D.Govardhana Rao, s/o Adeiah, aged
about 37 yeagrs, Vcci Welder cum Gas-
Cutter, ¢/o Bridge Repair Inspector/
Railway Electrification/S8.C.Railway/

Vijayawada

3, K.Brahmanandam, s/o Venkataratnam,
abed about 3@ 37 years, Occ: Wireman,
¢/o Electrifical Foreman/General/Electrifal/

S.C.Railway/Vijafawada b...;..;. Applicants

and

14Union,of India represented by it'd
General Manager (Personnel)
South Central Railway, R Rail Nilayam

Secunderabad

2.Chief Project Manager (Personnel)

Railway Electrification

Vijayawada ' YRR Y] o .e Respondeﬂ ts

APPLICATION FILED UKDER SECYION 19 OF THE ADMINISTRATIVE
TRIBUNALS ACT, 198

I, PARTICULARS OF THE APPLICATION:

The particulagrs of the applicants are same as ®x mentio-
ned in the above cause title,
The address of the applicants for service of all notices
etc that of his Counsel Mr.G.V;Sekhar Babu, Advocate H,No,16-2-701/
5/15 Anandnagar Malakpet, hyderabad-500 036 .

II, PARTICULARS OF THE RESPONDENTS:

<ﬁhe particulars of the respondents are same as mentioned

in the above cause title.

TII.ORDERS AGAINST WEICH THE APPLICATION IS MADE:
(i) Order Ho.E,252/KSRE/3080/Civil Engineering/Voll,II

dtd %é%é—199? passed by Chief Project Manager/Railway




i .

-

‘v

b

: €

(iii) Subject in brief: To setjaside the orders of reversion
Muacsenl Q’ !
from Group-G posts of Sarpenter, Wireman, Welder Cum Gas Cutter and
U £7€ womn no :
(Jin Scale Rg.950-1500 to lower Scale Rs750~940 in Group=D, the

same being malafipdg and violative of Articles 14, 15 and 16 and 317

of the Constitution f¢ of India and for declaraticj that the a

applicants shall be deemed to have been permanetly absorbed in

Group=-C etc.

!

1V. JURISDICTION:
The applicants declare that the subject matter of the O.A.

is within the jurisdiction of this Hon'ble Tribunmal u/s 14 {1) of
the A.T.Act, 1985.°

V. LIMIGATION:
The applicants declare that the O.A, is within the limita-

tion u/s 21 (a) of the A.T.Act, 1985 as the impugned order was

on | <2BxEN9R  24=2-97.

VIi. FACTS OF THE CASE:
The applicanzi‘?fmbly submit that they all have been
MO\J'crh - ’
appointed as Hesen, Welder Cum Gas Cutter and Yireman respecti-
vely in the 2nd respondent's office in the years 1978, 1982,
and 1980 respectively . Though originally they have been appoin-

ted m on daily wages but subsequently the applicants have been

granted temporary status , as shown below, with all rights. and

privileges enjoyatle by permanent employees:

—--—-—--——-—---—_—-—----—-—u--——u.—-

S1.No. Name Designation Date of temporary
app01n%ment ctatus

Khalasi 31-1=78 aofani2
1. Ke.Srihari Fananif 1-1=-84
2.D.Govardhana Rao Mazdoorman  1-6=82 1-1=-84
3.K.Brahmanandan Wireman 16-8-8280 1-1-84




‘L

|

o _ e,

3
Thus the applicants have been granted temporary status on comple-
tidn of required no of days as shown supra and on that the app=-

licants have been enjoying all the rights and privileges like

H.R.A, CeCeA, Dils , Provident Fund etc and time scales of
of RS.950-1500 =znd all other allowances and P.T.0.5 and leave
facilities and Passes in terms of “n1e2005 of the Indian Rai=

lway Establishment Manual and in terms of Master Circular No.48.

vide G .MO. No.&R3} P,(R)QGQ/MC/MB/Casuél Labour dtd 12-10-92 .

(ii) It is submitted that though the am 1st and 2nd applicants

have been alternately shown as Khalasi .and Maquor Man in fact

promoted
they have been apmoinied as Mason in 1982 and Welder Cum

in ¢

.. 198
Gas Cutter respgcgivelyj from the very inception of their ser-

) no.s 1 and 2 .
vice . Eurther axX the applicant have been Trade testfed at

the time of their entry into Group=-C on their promotion to the

said posts while the 3rd applicant has been trade tested in
1980 and he was directly appointed as Wireman in Group=-C itself
and the Railway Services (Revised Pay) Rulis‘have been made appl-
icable to them (1986).

(iii) As per u rules, regulations, and norms being followed by
the Department Artisan posté to the extent of 33l1/3 have

to be allotted to the Project from Maintenance on seniority

basis. Accordingly in case of Drivers which are Artisan posis

15 temporary status Drivers and szcase of Fitters, Mason,
e :
Carpenter etc , all numbering %5 have been absorbed in existing

Group-C in Scale Rs958 950-1500, permanently by Order Y 0.E.
252 /KSRE/3080/1/Vol,II1 dtd 24-2-94 by the 2nd respondent.

—
(Annexure- Y _  page: ¥ )., The said posts arose in conne -

ction with the completion of Vijayawada and Visakhapatnam Bailway




Y

4 Plectrification Project and as

N
such the applicant are also enti~ .

tled for consideration for permanent absorption in Group-C itseif,

In the Order dtd 24-3-94 cited supra Sri.G.Bhaskara Rao, Sri.M.

Harinadhachary have been cimfirmed in exsiting Mason, Carpenter

*

posts in existing scales s.950-1500.

(iv) Subsequently 8 temporary status artisans wvhgo are Drivers
namely Sri.N.Daniel, E.Sairama Krishna etc were absorbed permanent-.

. . . - ' an '
ly in existing Group-C in Scales s5.950-1508 and above by Or=-

der No.E%/563/VIII/Vol.VII/Drivers dtd 31-1-95 ( Annex: YL
page: |5 ) and these applicants are also entitled for similar
absbrption as they stand on par with them.

(¥) Yet again 14 temporary status artisans who are drivers ha=-
ve also been permanently absorbed in existing Group=C in Scales

RS.950-1500 i.e. Sri,V.Damodar and Sri,T.A.John etc by Orders
N6¥E¥??¥56§#ﬁx§xr¥3;x¥xxybmxxuxsxxnxxgxxxagg E.2%2/VVRE/3080/
Drivers/ dtd 20-11-95 by the 2nd respondent.

(vi) Whiel that was so the impugned Urders No.E./252/KSRE/3080/
Screening/VoleII dtd 24-~2-97 was passed by the énd respondent
reverting the applicants from Group-C in Scalé R5.950-1500
to the lower unskilled post of Khalasi in Group-D in Scale Rg750-
940 in guise of absorption without notice and malafidely and the
came is arbitrary, illegal, and violative of Articles 14, 16 15,

and 311 of the Constiptution of India and without juris-

diction and unjust EREENBRM and hence

is liable to be set aside on the following,
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(%

¢
5 .

inter alia, other

GROUNDS

(a) The impugned o?dér_is arbitrary, irrational and illegal sin=
ge‘as per rules, norms applicable similarly situated employees
have to be treated equally and given formal orde}s for absorption
permanently in Group-C in Scale 55‘950_1500 which was given to

several other temporary status drivers, carpenterss etc and deny-

A

ing the same to this applicantsxs 1is per se illegal, arbitrary

and violative of Articles 14, 15 and 311 of the Constitution

of ;ndia-

(v) ﬂr g%ftemporary status Artisans vige Orders No.E.)ZSZ/KSRE/
3080/1/Vol.III dtd 24-3-9% were given formal orders for permanent
‘absorption in thier existing Scale K3.950-1590 in Group-C itself
and similar 'absérption,was given to 8 temporarx status arﬁisans

(drivers) vide,brder no.E/P.563 /203 563/VII1/Vol.,VII/Drivers

dt 31-?-95 confirmimg them in their existing-posts and denying
the same to theses applicants who stand on par with then, without
any reason is arﬁitrary; illegal, and uncohstitutional and dis-
criminatory under Articles 14 16, and 311 of the Constitution of
India and hence illegal.

(c) The impugned order is issued in the guise of absorp-
tion but in fact it is an order of reversion from higher post of

Driver in Group=C in Scale Rs.950-1500 (skilled) to the lower

post of Khalasi (unskilled) in Group-D in lower scale Rg,750-940

and the same is arbitrary, illegal, and passed without complying
the procedure in section 9 and 11 of the Railway Servants D&A
Rules 1968; hence the same isY illegal, being withsut enquiry

or charge sheet etc,




(d)- The reduction of the applicant from higher scale Rs.
1200-1800 to the 1dwer time scale of pay, Grade, post in a
major penalty @ under section 6(vi) and hence imposéing the
same on this applicant in the guise of absorption is illegal

and contrary to section 6,9 10 of the Railway Servant's

D & A Rules to which the applicant is entitled. 4L//
bleaas st tess 4, Servite

(¢) The applicant has a bdemiseion recird of as such he also
n A

acquired necessary skill and experience ad the he satisfactory

performance and reverting him at this stage without reasons 1 s

arbitary, malafide and illegal.

(£) ?he applicant never attend the screening as purperted

in the imougned order and imposing the absorption/ reversion
against his will angd withéut his consent is arbitmary, illegal
malafile and erroneous.

(g) The respondents are state witéin tthe meaning of aricle
12 of the Constitution, and can not doscriminate and exploit
this applicant taking advantage of his unequal pargaining power

and helplessnesss

()  According to Railway Board order No. E(NG) 62 CL/3%6 dt 16-

1-63 B(NG) II-73 CL/70 dt 13-6-74 and E(NG) 11/82/CL/6 dt 18=11-83

casual labour/temporary status engaged in skilled, semi

skilled etc., highly skilled gradee, working'for long periods

outght to be absorbed in their respective Grade to the extent

of 25% regualar posts avéilable on open line and the impugned

order is contarary o the same and is illegal.

(i) The impugned order is contrary to law as laid down by Hon'

ble Supreme Court and H _gh Courts and Tribunal: vide

e
F
i




v

(s) W.Seeni V. Union of India 1994 mmdxTrikunaks:ATC p 57-58

(b) V.A. Sarédamma & Ors V. Union of India (0.A.No. 1003/92

CAT Calcutta Bench by Order dtd 23-8-95) |

(¢) D.M.Augustine V,Union of India 27 ATC p.500

(d) Bhola Sai & Ors V.Union of India 531. Swamy's CL Digest
4994/2 C..A.T.Patna Bench pe833=834

(e) 1995 (27) ATC p. 53k |

(£) 1994 (27) 26.p.57-58

(g) 2 SCC1990 361-365  (h) SLR 1995 (3} 174=179

(1) 8CC (1) 1982 p.6u5=664 (j) 8 L R (3) 1986 678-682

7, REMEDIES EXHAUSTED : {i/ Q/

Ihame .
The applicanﬁsdeclarey that theyhas.no other alternative

_and efficacious remedy except to approach this Hon'ble Tribunal

by way of filing this O.A.

8. MATTERS PREVIOUSLY FILED OR PENDING 3

e b

The applicantjsubmi@z’thatkhqghgs not-previously filed

"any application with regard to the subject matter challenging

the matter in respect of which this application has been made
before any Court of law or any other authority, or any ot:er
hench of this Tpibunal, nor any other su th application or write

petition or suit is pending before any of themn.

| g, RELIEF SCUGHT :

in view of the facts stated above the applicants

humbly pray that this Hon'ble Tribunal may be pleased to call

for the records pertaining to order No. E.252/KSRE/3080/Screening/
Vol.,II dt 24-2-97 passed by 2ndrespondent and set aside the said

reversigg order No,E,252/KSRE/3080/Screening/Vol. II dt 2§-2-97




‘circumstances of the case.

——

; e

passed by 2nd respondent declaring the said reversion from

Group-C (skilled) posts of respectively Mas.on, Welder cum
Gas Cutter, and Wireman in Scale R5.950-1500 to the lower posts

(#nxikxe (un skilled) of Khalasi in Group-D in Scale Rs. 750-940

to be arbitrary, malafide, illegal, un copstitutional and viola-

tive of Articles 14,16 and 311 of the Constitution of India and

violative of Rules 6,7,8 and 9 of the Railway Servants D & A

Rules 1968, and declare to that the applicants shall be deemed
Laul—

to t-e—shalt been regularised permanently in Group-C posts

of Mason, Welder Cum GAs Cutter and Wireman in s¥ale Rs.950-1500

and pay such other order arders as this Hon'ble Tribunal may

been fit proper in the interests of justice.

10,  INTERIM RELIEF :

Under the above circumstancee the applicant herein
humbly praya that this Hon(ble Tribunal may be pleased to suspend
the operaziji/of the Opder no. B.252/KSRE/3080/Screening/Vol.

II dt 2€72—97 passed by 2nd respondent while the continuing
the applicant in his present posts Mason, w:1der Cum GAs Cutter
and Wireman respectively and pass such other order or orders

as this Hon'ble Tribunal anx may deem fit and proper in the si

41, PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE APPLICARION

B12-6794684D

1., No. of Postal Order

2. Name of the post Office : TQQ\.%%\HL\%Q-

[ L

3. Date of the Pastal Order :

4 gO(,C)Q/
WP.0,{B:6D:0:/Romoves

¥hicy, Pa _(T Pe H___{D

2~ 64
k. P st Office at




1 %

LY
L,Post Office at which payable

12, LIST OF ENCLOSURES H

i) Postal Order

ii) Vakalat

iii) Material pepers as per Index

VERIFICATION

K.Srihari, S/o Sitaramaiah, dged about 4O years, Occ: Carpenter,
C/oInspector of Works/Civil Engineering/Railway Flectrification/
S.C.Railway Vijayawada. (2) D.Govardhana Kao,S/o Adeiah, aged

about 37years, Occ: Welder cum ats Cutter,C/oBridge Repair

Inspector/Railway Flectrification/S.C.Railway/Vijayawada.

(3) K.Brahmanandam, S/oVenkataratnam, aged about 3% years,

Occ:Wireman,C/o ElectrificatiBoreman/General/Electrical/

S.C.Railway/Vijayawada. Do hereby certify that the contents of

paras 1 to 7 are true to my knoledge and paras §=13 are believed

to be true on legal advice and that W¥e have not suppressed any

material facts.

ARCV-F N EUCNY

Hyderabad D Gm‘w%mfﬁag_)
A Bf hod.

Dated. 20-6=1997

Coung&l for Applicant Signature of the Applicants
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CASUAL LABOUR CARD No., 11918

PERSONAL DETAILS TO BE FILLED IN OF APPOINTMENT

Konidala Srihari
1+ Namd in full ~recmemcm e e e e e
(In Block letters)

-

2. Father's Name ---=. Sitaramaiah ____ ______________ .

3. Date of Birth --~--- 2321221954 e

4; Age at intial casual employment -——----e-cmeu- —————————

5. Educational Qualification --—otadied VIT class .

6+ Personal marks of Identification 1)_é_gg%s;gengg_Eieg_finger
__of_right hand_,y_A_mole on_the fore arm of right hand =

7. Nature of job on intial employment -Casual-Labour-Khalasi_

. . Kavali
8. Permanent Address _Konudala Srihari ..
Post Office oKevali e
. K 1i
Police Station —-fff ---------------------------------
Tehsil . Kavald e
N Andhra Pradesh
District & State —enore IS B A e
9. Name 88 full of heir ~=====-==o-c——sss——mmmo——soooeooosoeon
10. Relationship  ~==mm=c=—;rce—cccsmemeam—c—eccsses——ooone
11, Permanent Address of heir =-——cmemmeme—coccommomo— e

Signature or L.T.I of the

casual labour.

34/




SOUTH CENTRAL RATLIWAY

CASUAL LABOUR SERVICE CARD

Office/Department R R N T T N

1, Name in full {In Block letters) ...RaGAVARRHANA BA0 ...... 00000

2' Father's Name -.....'..'..-.-.-...D.‘.A;D.E.J:ptH.‘..'.-.."......'...

3. Date OFf Bitth saeenernennennen. 10071939 (FLIty Hine)

[ SR A IR N BB B N N

4, Age at intial casunal

20 3
employment ..................-.fe&r se s e Month.."

5. Personal Mark of Identification 1).4.19k¢.en.the. teft.sdde.qt.. ]
? i i f th houl
the Shoulder 2) %.1:1?];?.?[.1 Q-El}?-%?é?o?];c}?-?oc.n?losiioolul%ﬂer
I.......ll.l..l..... bov'f
6. Nature of job on intial
M /Man
employment .I.."Aj?‘.....CI...l'..'.‘...'.l.....‘.
7. Left mf hand thumb impressiom of the Casual Labour
Left of D.Govardhana Raoc. LTI No. 221
sl Period of Emnloyment Hature of assign Signature and
_____________________ ment and place of  Designation
No. From To duty (vith station and

division) of the

supervisory ofiicﬂal

with date
1. 13=4=79 30-4=79 15 days
2. 1=5=79 31=5=79 27 days
3, 1=b=79 30-6=79 26 dagg
be 1-8-79 31=7-79 2k days
5. 1-8=79 %1-8-79 26 days

""""""""" 8d. x¥xx

DSK/RE/RZA.

Total 118 days

o tn S

Coald




2.

3-

Se

7

9.

g/

CASUAL LABOUR CARD No, 2034k

TEMPARARY STASTUS GRANTED ON 1-1- 1986 VERIFIED WITH LTI

PERSONAL DETAILS TO BE FILLED IN ON FIRST APPOINTMENT

KATPOEA BRARMANANDAM

ame in full . e e LR BN BN BRI RN I I R I R R R N R N ] LI I I I BT B B R RN Y R B Y
in Block letiers

Fpther.s Name Y?I:!{(‘.Af‘égé?ij%l:i...........-........'...

D;éte Of BiI‘th o.ooo.j?:?:j???-c..o..oo....c--.ll.o‘t

Age at initial casuwal employment B

Educational Qualification seeicececeeseIXeenssess

Personal marks of identification:-

1) A mole on the left lower arm 1 to the elbow joint

2) A mole on the left cheek 1cm apart

Nature of job on initial

Basic Wireman
employment L B B N I B I I I B R I T R RN B NN RN BN I NN A A B N )

. . c .
Permanent Address .?(?.?%Y???P}.g???..??f?................

POSt office .‘?{lg???“{?“‘fég?-..-.-.".........‘..........‘.

Police Station...Bangarayya shop

Kothapet

TehSil LR A R A B S A S I A O BT N R DY R RE Y B Y R BN R NN B R I L RN B N I I

Vijaya wade . Andhra Pradesh
District & State 000?.?'.'.'.00....‘-.ctllllill--oa--'usuoo

.

Name in full Of heir * e (2 N B BN NE BE R B BN RN AR BN K B OB BN BN AR B REE L B N B

10. RelatiOHShip B E S B A I B S B E PRSI TSI I IIIIIEPRYEREORTRTE RS RS

12, Permanent adress of hell cesevsvasssssatsacssnansanssacans

Signature of L.T.I. of the

casual labour.

fz_%)(é

(4




2
o e _

THDTc] RBYS, , ' Office of the
L ILuAY RLECTRIFICATION CoM/RE/B2A .,

C.E.25/K5R2/3080/1/Vol III . - -pe- £23-3-1994,

UI.CES/RE/E2A, Dy .CEE/RE/KZJ, SEE/OHE/ [ sz | |
J]:t;-:/c/u_s;J/azA, ASTE/RE/SC, | N

Sl -Filling up the Posts of Artizans created for
: malntenance of new TRD assets of KSRE SC(BG).
Divl. - Relieving of RE Casual. Labour screenad

Loriaksorption as ariizana, I
DR P) BG/SC‘,!S memo randum o issued under“-" o e
SLtes No.C.P. 676 VACTRD. 94 [dated 72341994, . - |-

. 2. DRA(BEG)SC's letter NO.CB/676/VAC/TRD/94 |
" dated 9-3:1994, - |
- !

-------

.
=

-

e folldwing RE C:lsu;il.‘lgbour artizans who were!screen_eﬂd and
Cavanaglllzd for absorption as artizankin. scale R5,950-1500( RS RP)

in TR Origanisation of SC(BG) Divn, vide DRM/P/BG/SC's memo ran-—
e unden refarence ‘No.1l, should be reiieveq immediately f rom

Pty 3-1a

& owiih instructions to B port to' Sr.DPO(BG)SC for orders in
TEeRrd to) their training before regular absorpticn;

L — - o e T

&+ Uemejof the C.L.

I T o e e e

Designation | Unit working
ACER = S/Sf:_ ‘ - b :
L. V.Raghuramaiah Fitter/Gr,ay - LT Dy CEB/RE /K2y
2. T,Rataam ' Blacksni th _— -do-
3. Sk.Saleem Lineman/Gr.II v ~do-
i+ G.Bhagkara Rap Mason - co-
5. Ch.iarasimham

5 _ Driver. ‘ ASTE/RE/SC -
5. it.Harinadhachayy | Carpenter '
7

i :DYﬁCEE/RE/KZL
PR

jdciha

« GiKrishnamurthy

', S_k.1{'_:1'l’-e'é:?'idvf\}i"i“lj__f"‘ il
'Ol }(-.'Sud-ézt:shafia"ra'a-'.'i.‘.’_ TE e rsaalt
10k S.V.L.S. Ramsyds 0w Flaky
li.. ».Lovalkaju

T

B
ekt

TEL !.=: H
".'910!3""' 1

Electrician Koy

: : E ' Dy.CEE/Ri/
12, XK. Balakrishnanie jy Fitter . -do=
JE2. P.Vidarasimharao ~do- ‘ ~dow=
%, T.Ranakri shna Fitter ~do~
5. S.H.M.Mohiddin Electrician : SEE/G/RE/BZA.
MWris issye

-

s wWith the approval of 'Cj?i"i/RE‘/BzA_ )
; D A ‘l woo. L. / .
¢ "g . . . ‘T./"\._‘_- S
LT : (D.. RAMA MU RIHY ) )
1 ’ ] L ) . . LR, ) ..'/ i
| ; . | for CR/RE/BzA. T
Copy to:- Sr.DEE/TRD/BG/SC, Serial No,1,
' ~ [to b2 continued to Wwork as TSS/SS Operatdrs in

KZJ-3C section. lle may please talke,. thege .Candidate g
b 011 1S rolls and continue theém ag Operators,

10 to 14 are reguired

—

E | Dy . Fa&CAO/RE /BZA,, S r.DAO/BG /5S¢, Sr.DPO/1G/SC,

by .CBTE/RE/BZA, .-

iR & Bill Clerkd of SPO/RE/0/Bua for information
ind necessary ac]tion.' -

----- 4 |

ey

G

T o V1A

i




Xl ' W' . - i t A
;_\_..H—'- o . 'rl , . . i r.'i I, . ¢, .
R Vol ?w- '.t i- " "f" M 0 * ""!. ..n"i ' . i ) . 4
. L . g ' i - . St o . 7! . _'3“-",.-'
' | [ N
@- _/A/ ' P N : | ’
1 -y . ' - ! . '
(¢ 2 Y -2 - e
Ty 1 | ’{'
The Sy1lubus for the

auO"P Trade Tost is €nclosed cor Ci.r.‘culr:tt:ion
al Lar 'OUL Drive;, s .

Aoy the above Casu 05, : :
/ e _ Tk .

iMig issues with the

b .
am*row 1l orf competent authorlty.

Rl * T l '
“ncl.: as FADOve, i

R

o - i -
o LG e
- SR : (R.VIR v, pay *")
- '

for 'Ci: u/!q E/BEn

C/~DY .CEE 54 Q/RE/B'AA &Ch 2irman Tra

de Tpstlnq Commlt.tﬁo

arding Authority of

c/-!LLL/IIQ/RE/BdA & 'I‘r.ade I
' c_/-Shr'l

'I‘l. J(J(‘ Tes Ll ng Comr‘u—- e
3

‘ Iu
5 ,ﬁi 'a""b »--9* *‘:“:‘1 ,"! ¥‘:i:'
’“{St" g, OffJ.c_@r ; 5] . ;h}f’*f L‘SEJB \; ﬁw 4 Thy #5‘ U ]! )
GOP&L aju I(umar }‘JElx/I/orIE/R E/B54 E7 J

1" de; I‘esLln'
C/-DY.CRrg S0 '!"/R.c,/BéA: I{

Supervigor)
is Tequost+ag

to spure the Services of i . .

Shri Goparaju Kumay, VIREL TG 18/PE/B2: to conduct ‘the above i

Trade - WS, : ; ‘ ] k vAf :
C/~SAO/RE/ 322 S . - f

c/~The g ecr’%

clry, S, LR

.z, ~Sangh /RE “ranch/BRzn
c/~the a:‘cretdry S .C.R,

-M.Un: LOn/RE brar.-ch/B?-aA.

[
)

S lbA) .

TR LI e e S ARmE e

| ?@&m—,gl
‘ . | g /L_-”@f
. o 'i

~

—— s -




T

p e R

WL

CRIPE/ S
SR

A3
Dy |

Sub:

The
worrk
S

Quteu
QR TOW S
DriJars

S,

[V

(524
»

G.
G.
-

Cie

18]

i B )

IS0 v SRR LA RN effice of the |
B koo BLECTRIFICS ”'o 'CEM/RE/ L, .

rJ "‘t'VR-a/I’)O Q/Drivors Di:

35 .11.1995," .
20 '

-,--. 2,

STE/M B/ 050 D0 LCh/RE/dh: DEY fOnS3/RE/

ASTE /FE /RJY : uMmewhwhDﬂTmnﬂu;
CEG/mBE/RE [R2A DV-CCCIﬁijfmp

~r
LI

in-scale
scals .

Fill. mj upr of vac. nelos
s, 1200-18C0(RIRL) by PE
95C-1500(FSRL) .

of Vohicle Drivers
Casua) Japour

Nnos t3
D wveErs ir

followiny cosuall labour Driwrs o £cxle £.,950-1500G{RSRE)

uncer vouwr co-sirael, amdv bha directed o roport to

b od.sasery ,u,_,./L/ B/ (vrade testingg QTficer) on the

shovi. a7 hinst mach ot 2,00 hro at the OFfice of JEZ/Gr L X/

FULN Lo aiymear For Trade Test for the poste of Veh,clc '
SCULe 5412001300 {RER)

L/
in

b

Y.Raj i«

Y. ¥Qcnnna

“umar ¢

—=do-

-0 -

LE. /G583 /RE /& 2A

aE N

Nt

L/Pﬁ;/o/: e

Y

L urane ngan

v

.2ayf Rao

FL3wrd

S.3ri

—— e ey

Babu

~¢le-

._c'il‘_')_.

=G0~

BCOS /RE/D/FER

S - e e e 2 e - e e e e -
. Tena oF the Cul. Dosignatio 1'/! Bote of
o/3hri Uit work:i i J rade Trest
.. - v mm aa ma me s em T i_ e - ms  mw ome - 'IL-
i
V. Dawvodar Triver, DY.CL/RE/G/ BN 27 41 .95
LA dohn -0y - Cs’ {“‘/“ /L/ 1A —-do -
f&.ﬂdl%ﬂﬁak ; '—iio,.— RN /3 Q/br' L'\/‘ W ‘L’ ~clo~
, } S : : , A
L.Venhato suboatiah - —do-- '—cr\—l T : | ~cl--
Holondala Bio C/hriver, Dy, ._i /un.i D R —Cicy—
Mooy H : !
ALChardra Driver .a.a'J.‘I/R BE/B/RJY - 22,11 .95
§
Mo H_J L ~d0y- DR, /i }'.‘./O/ 50 - -
e ' i

S

—Cl) -

—-dJdo~

larg!

GuovLChalanathi Ruo

-0 -
~do--

DEE/GLS5/RE/0/Tah 29

¥ JCEE/RE/0 /NS KF =

—do -~
DIVE/RE/C/ 324

t
...Ido —_

-'.do -

Lo brivg their Originul Driving Licenrces with them.
' ] E i i i
23 R S Y -, .-
»{ o '4":'}:"l1 U Viaiped " ; THY o ¥
PR ) R B g h ieipal F
SRR A ?ﬂ$&$ﬁﬂh
s i . - _rifl ."»,

1

4

DI%/RE/3C

G185

$ m@

c-‘l

%5?::




[ ——

»

Y 4N

e TR /ON SO/ R0
el SELn D

.§_',.f

@O

1 ~
Ty wen of the "ﬁkffi_,
Dnﬂ/l BIA , : o
GBAVETL oL VT /Dyivors db, 31,013,995

Dy. c:/u::z/ Git,
- '\.oh.fpr /J-L"

/RIY

N

Tha

vary have ruertdd
wtfflce on 30)1,05 Yor tradwe test/viive
wocw} Pret of Movor drivcw gracds 1YY but ' S
Lradd tost/Viva vocalcouid ot ba eonductad

duy to ronwavallauility o2z comn it tew mawbérg,
rh@rﬁfnrc, screening vas conductod on 31, 1'95 ang
«ra taliaved in the aftu“ﬂ)fn G 31,1.95 !

|

tolloving Cﬁkﬁri

wU this

S1.1

D> Namo/beniqnution

S/5hri : L
f
|

T R

L . |

LR, dantal, CHRDr/by.C o2 /Cn/6e /T T | o
‘Zbﬁ.ﬁxiﬁumnkgiﬁnna,_TuF Dr/Qy o /tq/ga igjr{’ . [@
! ' ' . } ; a0 ' 104 BN . et }

. ) 1 “ ‘..-."' ) |,| !
3.DoMagaraju, CHMR I)r,/i)y.cr-:/na/a,,;\- ; : l . e i
DA : | :
& M.tiagundrapruasad, Gk Dr/Dy, CE/CH,/6C /82 | . ;
“.PLApnalazeddy, CHR Dr/0y. CL/LII GB,/RIY | 7 . | ;
G,Y.Sruuduvarnduy, "wn Dy /Cy . /nE/DqA_ P

L3, %3

PRPEES I A

J.K.

Saason, | CM

R J’;t}.\:nm“/\)(/ﬁiz !
‘r/by.\.k./crr/m-c;n,{mx o : ‘

. ,/r V,.._‘ . -
(¥ /' \ P el
,\'_ : .‘.'._’\‘-.--——'3‘-"'._-—-" e “.‘-_ - i ; 1
, {\.J Mulaldar) L

/Sr.Di 1‘iﬁha; Foraonnel Qfficer
e --fellvway, Vijayawada

"»:‘"'
.%'_lﬂi‘l;
I1a




1) (2) _
R Marasinhulu

14,
115, 8. Murthy

16, P,Nageswara Re

L7, 8.S.8rinivasulu
12. 2. Pethuru

19, D.J2ya Rac

20, D.Yosudazns

21. J.tios as

22, D, ikinasacharyulu
23, Ch Venkatecwara Rao
24, T,Prasada Rao

25, V Satyanaraana

26. Ch Sreckanth Babu
27, 5. Suryanareyana
24, :: .Benjaminbabu -’
29, J "Harayana Raju
30, &4, .Basha

31, v.Jai Rao
32, G.Satyanarayana

" 33..Ch Janakiramuju -

.

i ey

'}Z{,\—

34, P.Ramakoteswara Rao

35, G.Gangadhara Raju

36, K, RamakoteswWara Rao
37, 8.3am

38, GV, ,Prasxa Rao
39,:G.8Buddaiah .

{40, D Sarangapaniqﬂlw g .}l

4], Ch .Changalrayudu
42, 5d .Aktar John
43. K.5.Kantha Raju
44, P Venkateswarlu

45, .r\ Bal an.ah

. M/Man,

2 , ,

N @l
M .Man, DEN/RE/B2ZA ‘ b
Gangman AEN/RE/RIY :
Driver, Dy.FARCAO/ Sub,to nrodn. of

RE/BZA Edn, certificates,
Khalasi, Dy.CeEE/ . ~do.-.
OHE/IL./Bdn ;

Khalasi, SSO/RE/DZ2A°  -do- ]
Khai»a;i,-CSTE/Rs/E;ZJ‘, 3 _do-.E A i
Fitter, Dy.CEE/OHE/ME/BZa -1 l d

H . . *
Wireman, Dy.CEE/RE/RJY ] .
Khalasi, CSTE RE/BZ.A .
Fitter, CSTE/RE/BZA ’
Khalasi,DSTE/RE/RJY '. Sub,to prodn, of

fdn,certificates.
Khalasi, DSTE/RE/RIY :

CGE/RE/BZA
H/Man, "DSTE/RE/RIY v
Khala51, CSTE/RE/BZ.).
W/Man, DEE/GRSS/RE/BZA
Khalasi, CSTE/ME/RZA

Drive r

Driver, DEE/GRSSINEMZA !

Driver, STEE/HQ/RE/BZA

"DEN /RE/BZA )

TQY, CSTE/RE/RZA Substo prodn . of
K Edn. cértificates,

" Record Sorter,CEE/RE/BZA

JSub,to orodn.of
Gangman, ,\EN/RE/’UY}Cdn certlncute

Gangnan, DEN/RE/BZ.
Khalasi, Dy .CSTE/RE/RIY _—
LT s tt‘”* ‘~:'L1na man - *DEE/G&SS/RE/BZ,& %, 1‘5 “I I ,
ﬁ?lqsl tDSTE/BE!‘B-l}:‘ W d{ 2 1‘ F_; ;I .E F t’! UI‘HJ
. I ] u

i/Man, DEN mesoza 'i e
}<ha1a51 Cep/AE/BZA
Fitter; DEE/G&SS/NE/BZA

- Khalasi, SSO/NE/BZA

Sub ,to prodn, of
Edn, CEI‘tlflcat"S

(oontd. .3

Welder, DEN/RE/BZx-

-

——— —
Li

ey

-
1
ks
,I‘



© gt .28.2.'97.
suppor‘t of their e
casteietc.,

ducationad

S1. Name of the cL(s/sri) ‘Design/unit. '
- No. . .
(1. N ) DU [ €<) NGRS

1. d John

Wireman,

“date, of pirth,

CSTE/RE/BZA  SuD.XO prodn .

" Remarks

[ 3 i
of

Ednl’. cert ificnte.

= ":—'""—""'--—*—'A__,___. ; . B ‘ . . h -
lom ey ey . A -
e o el L . \f/)(l o
v ARG ,
i . ‘ :
TIDIAY RA[ILHAYS
RAIL%AY'ELECTRIFICATIOQ
Office of the CPM/RE/BZA
No.E.252/KSRE’3080/Screening/Vol.11 Date: 2% -02.1777.
CSTE /RE 'BZA; ceE/RE/BZAL o f
DY _FARICADRE/BZA; DY _CEE/OFE /RE/BZA
DyAEEHEiUY;DyAEERENSKP : ‘ o
Dy .CSTE/RE/RIY: DSTE/RE/VSKP e
DEE/GLSS/RE/BLA; Dze/RE/BZA; ]
SEE/H A/TE/BLA; naEd /RE/BZA; L
. 550/ RE/BLi N T R l
,_Acos,’REVsz,g; AN/ RE/RIY . S . |
. . ' : - ‘I‘ N L-‘. . -‘:~_| . ; . ' 'l f.:".gll K : | ) R .
Sup: Filling up of the v‘ia'o:-.\nt:ies d-i*_Khal'asis an’ scale ; L . _ ;r
P\s,‘750—940(RS'1’.P)' in TrD Organisation o.f?';le!.\'-!;-:i\,ri,s:,lp!_‘\i;'," R i
. .. cot . ' . . _,'.'5.:_: !"5_.'3 ;.‘] .
“ * - 8 ; ‘ - E!‘. . l
' . f‘-‘ i : ‘ .I' - o 1 M
: The following casual Labour of this project who viere sgreened :
- and errfaanelled for.absoIp >tion as Khalasis in scale %.700—940(113?.1?)
tin TrD Departmen't,-'of BZA Pivision v iderthis office 1etter of even
' No . dtl.24.2.97 should be relieved with the jnstruct lons to '
-report| to 57 .DEE/TrD/BZA on 3.,3.,1997 for jissuing po-st‘ing.orders,
2¢ advlised vide sr DPO/BZA'S letter No.‘B/P.564/II,/TrDNol.11'1, '.
The CLS should bring their original cortificates in !

H :-.

' ° . DJJobn U Y, . ¥orks Asst., CER/RE/BZA . |
N 5% U enkatatahs oot  NoEYAs, DRTR/RE/ND ,
4. T .A.John ST oeve . GS T TR i3 Ut 2ro Lok
“‘ . h ; B ,'.cll . Lot . ' " I' E“;‘,,Hf '?C‘Ej‘r ,l(‘%ﬂ Lef’. . ; ‘;;_‘
N X W R TR R QT TR A T e
‘5, B,Penchalaian Mason , cer/RE/QZAgwﬁgl C e ‘;.%va%%qﬁ- -
- 6. Venkaiah Wirema —do=1 1] Sub, to ' prod . of .
_ | ' o : ;o Edn cert ificpte
7. [k Srihari _ Mason , DEQ/RE/BZA';' i
. Lo ur yaprakasa R [river Cedo- o .
9. 'D.Govarghana Ra ’ H/Man, DES/RE/RED
5Tk Brahmanandan Wireman, CEE/TE/BZA
T e memras e |
. v .5.5.3amard u priver, SEE/HajRgIBZA' *
12 .| Z.Subba 120 chalasi, CSTE/RE/BZA ©
33 K. Srinivasuly Driver, st g/Ha/Re/BZA  SUP. O prodn ., 0Ff
—7-"' - T gdn,cert ificate.
§3 - . (contd..2-.
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ooy

A

(1)

46,
47,
48,

o

K.Dharma Reddy

¥ inrogya Raj

49. £

%, .Ganesh Babu

50. f]ﬂ.Raju

This

c/ GPO/SC

c/-

.C/- Sl}f LEE /JI‘D/BZ.}'\

c/- GLs concerned '
s/— dR 2 Bill Clerk and Leave Clerks of SPO/iRE’O/BZ/\ ,

c/- S]ecretay, SCRE Sangh/ RE. Brach /BZa°

c/-

F
v

issues wWith the

i,Nageswara Rao

|

DRM /P/BZA with referen(:e ‘tc h:LS Lr No, Mp 564/II’TrD/
BZA, Dt 2832 .9/ - |

Secretary, SCRIM_ Uninn/RE Branch/BZA

LD
R

3 4

(3 , {8
W/Asst., Dy.CEE/OHE/RE/BZA
. H/Man, DEN/RE/B 24
paint‘er Dy . CEE/OHE/I-:E/BZA
Driver; CEE/RE/BZA ,
Driver, Dy.CEE/RE/RJY

approval of oorrpetcnt authorlty,

(RV AN, 70 2]V
for CPM/RE/BZA

£

f .

! f }.q.. , ,

'l

St v oo
R :

o —

A

[

S
8

|
|
|
|
|
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— ' S—_— e v k| o ee
. Neaot Er A b Awin b b Them s s 23 2
Indian Railways Unit : DEN/RE/BZIs ° " : DERT: ENGG(ERI) ] T S1 Na &0 _Ra2ilway Electrificatic
ABME BRI D COVARDHANA RAD GESS: u/GAS LUTT STN: BZA SRR 0 BASIC: F70.00 PAY : 970
DA 1;42,an HQP CL 3000 CCA . 35.00 T. A. : .00 PAY-ARS .00 . '
B AR AR . L00 MOHC AL 0O R.T.F. .00 CON~-ALLOW: .00 MIS~-&RS .00 A DU - .
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the casual laboyrers, Aveondingly, ihe scheme vide erder, Cied 12.4-1997
b been evelved by the Depattment and has also been approved by the
g Su‘prcn‘ac Court. lence the Posial Deparnment cannoi snyv.now that while a
large rumber of casual labourers wil] o employed contintously for a large
number of years in various Air Mail Sorting Divisions, they can never be piven
! tenjporany status or regalarizatins due 1o peculiar conditions prevailing in these
' unifs. However, as mentioned in these ease of Piara Singh and others (supra),
they can evolve suitable modifications or tay down add.iional conditions !

For instance, we find thay he scheme itself lays down that the casual
labaurers can be regularized in units other than the recriting units subject (o '
] availability of vacuncies (¢ eater for such eventualitics. The engagemen:t of
| . casual dabourer will continue 1o be at daily rates of Pa’ on need basis. No ¢
. recre 'ment {rom open market for Group *D* posts €Acepl compassionate o '

. ; : -:_:;pd_i.mmcm will be done. The respondents have not stited as 1o, why the ,' {
; aplicams hased on the weightage of 50% of their services as pan-time dasuz] - :
labourers, cannot be cossidered And their services regularized in other unis ‘
: in Midras of the Postal Departiment, Considering dhe peculiar circumsiandes
3 of thé Ajr Mail Sorting Division if this action is not taken, it will only be
learly unfair o the applicants herein, sinee i1 wiil lead to some junior casual
: . . bouters warking in other units with much iesser years of service being
- reyiildrized against the vacancics in those units without considering the case
ot the ipplicants who have put in long years of serviee, but also would amoun(
T violation of (he spirit of the scl e approved by the Supreme Courq,

P
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CENTRAL ADMINISTRATIVE TRIBUNAL .
PATNA BENCH !
Bhola Rai aud others v, Union of India and others
O-A. No. 355 6£ 1992 Date of Judgment 28.7-1994 ' '

Revergion to Jower Brade of casual labour working for long periods in’
the higher grade on casual basis, not sustainable

S VUL ————

’ Fucts: The applicants were initially engaged as casual Gangman ‘on daily
. rate basig in N}, Railway on ditferent daies between 1967 and 1976, ind aficr -
their discharee from aheir respective posts on expiry of sanction, they were |, G ,
i ' . Ny - . i Tatmr Mg ke ks H“f’" 37} J"W"*l"-?%’.‘l,_!"!‘ R - |
. ag;‘lln'ctjg:‘lgcd ();n,casq_:ll:paszs,,agalps( the-posts of.\_\{cldcr,‘Ahgn‘cr,ﬂMoulﬁér. ? 1 -.1-']‘ A Y
Lsoter,"Hanunérmen allin the then time-scale of Rs. 260-400, singe’ fcvisg?i'.gi!{g. iii;’.' ; el it
i 'O Rs. 950-1.500.with effect from 1.1. | ‘ Vo

—
—_
-—

TP R A
HE -;JHI,_ f

986. They wére given lemporary statgs 1"
and are centinuously working against the suid Group *C” posts with effeet from™ - ;
3/3‘5—1982. By the impugned order, daled 20-10-1992, the "applicants have

. bren transferréd as Junior Gangman in the scale of Rs. 775-1,025. Aggrieved

© Y s order, the applicants have.approached the Tribunal for relief. ' .
CL—s¥

._— T
e e e Wl e
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eid: The questivn for devision i, whether the actiog of the respandents
e e applicanis from ) sis e seale of IR 951500 10 the posis
of futior Gangman in the seabe of Re, TISLA2S after the appheants lave put
i service for over 10 vears Iin the Higher Grade posts is sustainable in the
facts and circumstances of the case,

Caming to the faciual mrix of this ease, it is evident that the applicaits

were initiaily engaged as casial Ganguan, byl were discharged subsequently

and thereatier, they were e engaged on casual basis against the posts of
Welder, Alignee, Moulder, Looter, and  Hammerman (Scale Ry, 200100/

Rs. 930-1,500) and have been Coints]y woi nng as siich against winporary
Wark-charged POSIs or estimites for over 10 years sinee 213-5-1982. By the
impugned onders, dated 20- HET992 they are sought t be reveridd o the lower

grade posis of Jumior G:mgmarr} iSeale Rs. 775-1,025) by way of regularization

"on the basis of proper sereening. I this case, there is a basic question of equity, =
It ts not ihat they have failed in a particular fest held by the respondents for

their continuance/regularization or a noiiee/show cause has been given 1o them -
betore issue of the mmpagned erders. On e comrary, e impugned orders

are issued LSehind (e back of the apphicants on the basis OF & paper sereening.
Houny demands i ey deserve abeuer treatiment Ui nsure awvith the
PLaciple of nawrab ustive, e o view, the viders, dated 20101992 arey,
apburany and hence violave of the Provisions oL Ariele 14 o the Corstitution” i
of Indin. We are ni pregsed by the submissions o the ':'csf:'ondé.ms that "
rdgularization of e applicants against higher grade posts which they are
hc&lding aprosent wilt prejudice the interest of a large number of Gangman

u}m are supposedly sentor o e applivant, since (e applicants are already !
engaged in sen-skibed s kilied catesony in e higher pride b e respondents L
“and they are vontsdy work g e nns the higher - ade posts for over 10

vaars., Funher, the applicants were discharged from the posts of casval .
Gangman to which théy were wieizily ehgaged and thereafier only, they were i
PUT 10 work aganet the presea pm§> i cisual basis. inthis view of the marter

wé hold that there is o Link between the two seis of engagenents. It will be
indquitous 1o deny the appheanty the benehi o tierr contimous working in

seale {Ks. 260400 Re 950-1 500 ated subject thenn o reversion 1o the grade

of Rs. 775-1,023 merely on the gionsd 1 ey were initiafly engaged as 1
jutiior Gangiman on sl basis. '

In the conspecius of the facls and Crcustances discussed above, we

alldw the application and set aside ihe mgisgacd ordees, dated 20-10-1492,

and direct the respordelis 1o consider regular absorption of the applicanis
2painst the same Pestsor postsin the same tinse-seate of pay in which'they are
working vinee 2 3 S 10N a0 e caa iy be oo accordance with the rules.
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL :: HYDERABAD

AT HYDERABAD
O.A.NO, 809 of 1997

Between;

K.Srihari & 2 others .o Applicants
And
Unicn of Indig by.

Gentral Manager,
South Central Railway

Secunderabad & Others, . Respondents,

BEPLY STATEMENT FILED ON EE HALF OF RESPONDEN T

I, R.V.R.N. Rao, s/o R,Satyanarayana, aged 51 vears
occupation: Government service, residing at Vijayawada do-

hercby solemnly affimm and state as follows:

1. ,\I am'working as Chief Pro

ject Manager (Rersonnel)/Railway
) !

Electrification, Vijayawada and Respondent No,2 in the case
and as such I am well acquainted with the facts of the

case, I am filing this reply ststement on behalf of both

the respondents and I have been authorised to dofy I have
gone through the 0,A. and I hergby deny the various material

avemments made therein, save those that are ¢xpressly

admitted herein, The applicant is put to strict proof of
all those averments which are not specifically admitted
hereunder;

—— '

%

RV.RN. RAO
8r. Personnel Officer

' , Railway Electrification
ATTE STOR VIAYAWADA

v

DIVISIONAL ENGINEER
Railway Electrification
VIJAYAWADA.
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2y The respondents further submit as under, in reply to

the various averments made in Para VI of the OA para by para.’

2&2&1 VI{i}: The scrvice particulars of the applicants are

furnished below:

- e -
- e g e o pm W e g e Em s e am A o e s e me s R R R R o e e

SL, Name of the applicant __Initial engagement  Present Design,

No. S/sri w.o,f, Capacity Unit in FD/Vijayawada
: ' w, o, £l
1, K.S3rihari : 1,5.78 CL Khalasi RW Brick Layer

Inspector/ 28, 2.83
RE/
.--- Vijayawada
2% D.Govardhana Rao 13,4.79 CL Mazdoor- DSK/RE/  Telder-cum-
Man vijayawada Gas cutter
26,796,

3, K.Bralmanandam.  22.3.80 Basic Wire- EF/G/RE/ Wircman
‘ Man Vijayawada 112,83

The above. applicants who were initially engaged as
Casual Labour'in lower grade as indicated in Golmn N, 5 were
promoted as Casual Laboglxr in skilled grad_é on acdhoc basis as
indicated in Golmn,No.§, They were grantéd temporary status
Weeefe 1.1.84 as Bfick Layer in scale B, 260-400( RS), as Mazdoor
Man in scale ,196-232(RS), as Khalasi in scalc %.196-232(RS)

respectifely on completion of 360 days casual labour service

in terms of Railway Boardt s letter No<E(NG)II/B4/CL741."
dated 11,986 (Annexure~I), Casual Labour are being cﬁgaged
in Railway Projects to carryout specific werks in specified
® riod, However, project casual labour with tempoﬁ:axy status
are entitled to some rights and benefits as admissible to
temporary Railway Servents such as pay and sllowances, passes,
leave etc,, as laid down in Chapter-XXIII of IRBW(1968)
(Annexurc-2) and now revised Chapter-XV of IREM Vol.1 1989
(Annexure~3) and as mentioned in Para 2005(2) in Chapter-XX
of IRAM Vpl~II 1690 (Anncxure~4), The Casual Labour with

temporary status are also goverﬁed by Railway Servants!

-\
vd H

< DE!E RAO

Discipling and Appedl Rules, 1966,

4

PIVISIONAL ENGINEER
Rai ESTORation : w

VIJAYAWADA
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But Casual Labour with or without temporary status are
not temporary Railway Servants as per the definition of the

dord 'Temporary' Railway Servant! given in Para 150(i) in

Chapter-XV of IREM Vol.I, 1989' (Anne xure~3). <Casual Labour -
is ?ot a Rallway Servant as per the definition given to the
m::ﬁ_c:l} 'Railway Servant® iﬁ sub-rulc 43 in rule 103 of IRE

Cod;, 1985 (Annexure-5), Casual Labour in pro jects who
acquired tomporary status should not be brouglj‘t on to the -
permanent/regul ar establishment or treated as in regular
cmployment on Railways until and unless they are considered
for absorption (regular appointment) against regul ar Group'D!
vacancics offered by"open linec Raii\;uay by process of screoning
a;q per Pare 2005(b) of Indian Railway Establishment Manual |
Vol.II 1990 (Anncxure-6), Therefore, Casual Labour with

temporary status will not become a regular employec unless

"lhe was abscrbed by process of screening.

ii, The applicants No.l, 2 and 3 were init’iaily engaged as
Casual Labowr Khal asi, Mazdooﬁan and Basic Wireman respectively
and they wcré promoted ‘as Skilled Artisan (Grbup *Ct) as Brick
Layer, Wd der~-cum-Gas autter and Wireman respectively fom the

date as mentioned in Para (i) above,

iii, Regular vacancies in the category of skilled artizan
grade III in scale R,950-1500( RSRP) (Regular .Group 'C! posts)
in various Enginccring dcpartménts cf opoen 1ine Railway will be
filled as per the instructions contained in ﬁara 1859(i}(ii)

(iii) of Vo1.1(198¢) (Annexure~7) as indicated below:

(a) 25% by selection from course completed Act Apprentices
ITI passed candidates and matriculates from the open market

and serving employcks who fulfil the above conditions,

3 DEPO '

ATTESTOR ' R.V.R.N. RAO
8r. Personna! Officer
DIVISIONAL ENGINEER Rallway Electrification
-Railway Electrification VIWAYAWADA

VIJAYAWADA.

(2
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(b)  25% from serving semi-skilled and unskilled staff with

cducational qualifications as laid down in Apprentice Act and

1 {c) 50% by promoticn of staff in the lower grade as per

prescribed procedure,

As per the instructions contained in Para 2007(3)1
(Annexure-8) Cazsusl Labour engaged in workcharged establishment
of certzin éepaxﬂ:ﬁlent who get promoted to semi~skilled,

skilled and‘ highlﬁf skilled categories in work charged establish-
Lmnt after qualifying in the trade test, can stral ght away be

p sorbed in regular vacencies in skilled grade B9 50~1500( RSRF)

(Group 'C* post) to the extent of 25% of vaCancies reserved for

.depar‘tmental promotion from unskilled and semi-—shlled

ua'tegorn es.

Therefore, Casusl. Labour in preject are also being

f

onsidered against Group 'D' posts and Artizan (Group 'C!)

posts in open line Railways when the open llne Railways notlfy

[4;]

uch posts duly alloting them to the project casual labour

working within Railway division,

DRV( P)/BG/SC called for applications from RE Proj ct
Casual Labour Artisan for filling up of 23 artizan posts
(:regular posts) in scale R0 50~1500( RSRP) in TRD Department

oiL Secunderabad Division on Sou{h Central Railway by under-

taking screening vide letter No, CP/676/VAC/TRD/TR5/ELS/93
dated 8,12,92 (Annexure-8),

Accordingly CRA/RE/BZA (Respondent No,2) isswed lottor
calling applications from Project Casual Labour artisan
irrespective of trade for absorption as artizan in scale

Rs29 Z0-1ZC0(RSKEP) in TRD department of Sccunderabad Division of

Soyth Contral Reilway vide letter No.E, 252/KSREL3080/1/Vel . III
- datled 15/16,12,93 (Annexure-9), 34 Casual Labour artizan

@Qco ntd., 5,
' DEPORENT C\

. . A R.V.RN. RAO
ATTESTOR 8r. Personnel Officer
Rallway Electrification
DIVISIONAL ENGINEER VIWAYAWADA

Railway Electrification
ViJaya WADA,

(A
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working in various trades such as Maso#, Driver cte,, apbliQd»
for absorption as artizan, But the applicants Ne,l & 3 who

|

wo rked as;artizan at that time did not applyffor absorption

as artizan. All the 34 casual 1abour artizag were directed
for screening held on 16,2 94 at Socunderabaé ip the office
of the‘Diﬁigioﬁai Electrical Engineer/TRD/Bd/secunderabad,
Ow of thé 34 CL arfizan, 15 CL artizan iﬁclubiﬁg onc (L
Mason whe were found suitable and empanclled Eor absorptipn

as artizan were orderea tc be reliceved from Réilway B.cctri-
fication onject‘to report to Sr.Divisional F?rSonnel Cfficer/
BG/ Secundérabad (open line) for ordérs in reg?rﬁ to their

training before regular absorption vide this office letier

No. E, 252/KSRE/ 3080/1/Vol. 111, dated 23/24.3.94 (Anncxure-10).

The applicant No,l and 3 did not submit applic ations
for absorption as artizan at that time, Theréfore, they

were not considered for absorption as artixan!(Group '*C') post

5t that time, #pplicant No, 2 is not cligible to apply for the .

artizan as he was working as Casual Labour Kh%lasi at that time,

iv) For purmpese of screening and absorption &f ?roject Casual
Labour Drivers of this project as Driver in scﬁle Rs+9 50~1 200

(RSRP) (Group 'C' post) in VijayaWada Divisioni seniority list
of 28 Project GCasual Labour E&ivers of this p%ojact was issued

vide this office letter NO.E;252/KSR§/BOBO/Scr?ening/Vbl.I,

dated 24,195, Out of the 24 Project Casual Labour Drivers,
2 senior most Project Casual Labour Drivers.wefe called f§£
tirade test/vive-voce by Sr.Divisional Pbrsonnei Officer, Vijayawads,
Alccordingly they attended trade tbst/viva—voce[vide Sr,Divisional
Personnel Officer, Vijayvawada's letter No.lB/P/563/VIII/Vbl.VII/

Drivers, dated 3D.1.1993} ‘The 2 senior most Pﬁpject Casual

| contd,.€.

4255

. RV.RN. RAO
: r. Parsonnel Officer
ATTESTOR Rallway Electrification
DIVISIONAL ENGINEER YHATIWADA
Railwga

Y Electrification |
VIJAYAWAD 4. '
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in BZA division. The other casual labour namely N, Danlel and

process of screening. Accordingly Casual Labour working as un-

s
PagG ces 600 ’ &
Labour of this. project who were found suitable in trade test/

viva-voce were absorbed as Drivers in sczle Bs,950-~1500( RSRP)

N,Sai Ramakrishna were not belonging to RE/BZA project, They

might have belonged to construction unit of opbn line Railway,

v} No orders were issued by this office absorbing 14 Project
Casual Labour artizans with temporary status in existing gréup
'C! in scale 3_5.950—1500(RSRP) including Sri V.Damodar and ‘-
Sri T,A.Jhn, However, 14 Project Casual Laﬁjour Drivers with
temporary status of this project including érl V, Damodhar and
sri T.A.John working in scale Rs,550-1S00( ESRP) were called for
trade test for giving adhoc prometion as-px"ojec‘t casual lebour
Drivers in scale Rs, 1200-1800(RSRF) in this project vide th:l.s
office letter No.E.252/VVRE/3080/Driver, dt, 15/29. L1, 95@*As
per cxtant rules absorption orders to progect ‘casual labours
will be given by open line Railways. On receipt of such orders
project office will issuc relief orders to them to report to
open line authorities, Thereforo, the 'qu.cstiion: of issuing absorp-—

tion orders by this project does not arise, 1

vi) As alrcady stated in para (i) sbove, Casual Labour with
temporary stetus should not be brought in the ioermanent or
regular, establishmoent or treated as in regulajr employment in
Railways 1}@ and unless they are considered for absorptien

against regular vacancies offered by open line Railways and by

skilled (in Group ‘D' post) or skilled (Group 'C' post) will be.
considered for absorption in Group 'D? postsf offerad by open
line Railways. BZA division offered 170 postﬁs of Khalasis in

scale Rs. 750-940( RSRP) (Group 'D' posts) for absorption of 170

<W ‘ contd, .7
DEPON O

R.V.R.N. RAO
ATTESTOR :r. Personnei Officer
allway Electrification
DIVISIONAL ENGINEER VﬁAYAWADA

Railway Electrification
ViJAyawan z\




Project Casual Labour of this project casual labour,
applicants of this Oa alon

-

The 3
Wexe empanelled for sbsorption as Khalasis in scale Rs,750-940(

educational qualification

- e
Page seedlan ' 4

g with cther 167 project casual labour

RSR
in TRD department of BZg divis;on based on their senlbrlty positio

===

_—

medical fitness vide this office letter
No.E.252/KSBE/3080/Screening/Vbl.II dt, 24,2,97 (
Sr,

Impurged order),
DPQ/BZA open line Railway issucd posting orders to proiject

)

casual labour including the 3 applicants as Kh31851 on absorption
ride Lr,No,B/P, 564/11/TRD/Vol, III dt,3,3

W

«97. Accordingly the 3
pplicants were relleved by this project to BZA division as Khala51.

sual Labour working as artizan in scale Rs,

absorbed in group gD

930~1500( RSRF) is

post against regular Vacancies after screcening
as$ per extant rules.

It will not be called 4 Q}ruver51on from
Gy

oup 'C' to Group 'D posts,

The question of reverting Cas
.

ual Labour with temporary status
om Group 'C' to Group 'D' wil) arise,
alty by competent authority for mis
ete

if he is imposed with such
per

~behaviour or mis-conduct

« under Railway Servants Discipline and Appeal Rules,

Similar
cl al

1m made by the applicants in OA No.344 of 1997 was not allowed
by Hon

*ple GAT/HYB vide Judgement dti, 24,3,97 (Anncxuru—l4)
3.

For the above said Teasons it is submitted that the appllcants
hava

not made out any case on merits and it is therefore prayed that
t the ton

'ble Tribunal be pleased to dismiss the OA w1th costs,

8r. Personnel Officer
Sworn| and si gned on Rallway Electrification
VIJAYAWADA
this the 23rd day of ;
Novemk

er, 1997 at Vijayawada
beforc me

ATTESTOR - .
DIVISIONAL ENGINEER : '

Railway Electrification ' :
VIJAYAWADA.
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Hon'ble Supreme Court in Writ Petitions No. 147,.320-69,7454, 4335-
4434/83 efc.ynlnder Pal Yadav & Ors.'__etc?.V_eréﬁ‘siynioh‘ of India&0rs:
etc.<; THe Supreme Court has approved thie scheme subject to modificals.
tions indicated in the " judgment dated 18-4-85, a copy -of which™is
enclosed. i i - TFIT . oL, LTty A R ‘

- . - -

Lo . . 4 .;i..'.,'_,-‘..

3. Keeping in view the direction given by the Supréme Coutt in
the said judgment and in their orders datad 11-8-85 (copy enclosed) para
5.1 of the atoresaid letter of 1-6-84 shouid be substituted by the follo-

.- .
E - R R PR VERIVES aeeed a

wing, the ather provisions of the same remaining unaltered :

[N
H

RIS SIS IR IR BT

PR TR . . .

~-.* B.1- As a result of such deliberations,. the. Ministry-of, Railways~
have now decided in principlie that casual labour employedon
projects (also known &s “Projcct casual [abour).may be treated
as temporary (temporary status) on_ completion of 360 days of
continuous employment. The Ministty have deci_ded further as
under :— . :

L e e satd

4.
Pl A

a) These orders will cover -

s
i} Casual fabour on projects who were in service as on ‘
1-1-1981 : and o
ii) -Casual labour on projects, who though not in service on ‘!
1-1-81, had been in service on Railways earlier and had
already completed the above prescribed period (360 days) of
. continuous employment or have since completed or will com-
plete the said prescribed period.of continuous employment on
re-engagement after 1-1-1981. : -
b) The decision should be -’imp'leme_hted in a phased manner . '
according to the schedule given below (— ) - ‘ -
Length of service : " Date from which may be
(i.e continuous employment} _ treated as tempotrary
: ' : : - Tt - L. (temporary s1aius)
i) Those who have completed five years '~ FRTIRE- LR o ’_\"5
.. of service as on 1-1-1981.. .~ B.ToLrede 11-1-1881 0 5 SR
. P ' T X . o
ii) Those who have completed three .. - . . S
years but less than five yeats = 5.t i .on i
of service as on 1-1-1981 " youy i saedTILI982
. -~ ) - A ,T' ';.-._.' 3 . . '{
o J » ?\l'.ﬁ"‘;:{' o"ﬁt .1?jf',- S o Y
T T T e T R *
— . y
[ e T — - - . " ‘:' 1 h\’. - o and
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Sports Control Board. Depart-

9 ah‘lha 'matter, thave'decided - "

5 lway employees Jmay be ..
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2. This issues with the concutrence of the Finance Directorate of
the Department of Railways. RIS E R R I -

ALt . A

ST ot ot s odw -2tesioea - nor sl deie .

Estt. Serial Circular No. 110/86 Circular letter No. P(R)407/V/.
ated 17-9-1986

vioTnome uadd aria zivsinig nn cund

I Copy of Boald s letter No.E (NG) I{/84/CL/41 fdated 11-9-86 -
together with its ‘enclosures is publishéd for information,tguidance and l
necessary action, --Board‘s letter tdated 1-6-84"and 25-6-84 - referred to
therein were circulated as serial circular No. 64/84 and 83/84. The target
date fixed by Board may be adheréd {to and the action taken on the
implementation of Board's orders may plesse be advised by 26-9-1££5
and Fortnightly Report sent thereafter till the Court’s Orders are imple-
mented fully. The reports may be sent to APO/E CPO (O) SC by name.

. -
i

- .__ -.'-_. -

: . -
= Ty w iy Taras

Copy of Board"s fetter No. £ (NG)II/84/CL[4 1 dated 71-9-88

R I . .
Sub:- Project casual labour-terms o/ employment of.

Peference Ministry of Railways, now Departmen; of Rai['.v;‘\fs_
letters cf even number dated 1-6-84 and 25-6-84 on the zbhove subjez:.

]
i
2. The scheme outlined in para 5.1 of the Ministry of Railways !
letter oi even number dated 1-6-84 read with the letter dated 25-6-84 ;
for treating pro;ect cesual labour as temporary, was placed before the

e e ' = L.
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a) Ail unskilled casual iabour wﬂl be treated’as bne category Gi o

Fass o S A, . -
1L-- ! i ly...,«__;‘f PR

‘b)’ Semi-skilled casual labour will be treated"trade-wise. x

c) Skilled casual labour will be treated trade-wise; -

iii) In cases whers the execution of a project épreads over more than

- one Division, the guiding principle will be- that all the project
casual labour will be assigned to the Division in which the'station
where they were initizlly engaged is located. This will be covered
by the directions of the Hon'ble Supreme Court that where the
implementation of its direction involves some adjustment the
same must be done. o L e e =

- 5.2.2. Ttis hereby clarified that extra-zonal Railway organisatiaiis
like Metro Railway would continue to maintain the seniority lists of pro-

" ject casual labour as before, witheut taking a Division of a zonal railway

H

as a reference point..- In doing so, they...should [comply". with : among
other things, the relevant provisions of the Industrial DlSpUIBS Act 1947
and the rules made thereunder., - .y 72 50 v, :

B . it

. 52.3. The seniority list of pro;ect casual faboar engaged ‘by pro-
ject orgamsauons w:li be recast by ‘the Zonal/Construct:on Railway
Administrations in the aforesaid manner 25 on the" 1st Aprif, 1985 to
cover all preject casual labour who have been in employment at any time
from 1-1-1981, onwards. The lists so:prepared will.be used for any
subsequent engagement/reengagement/discharge je of . project . casual
m—ﬁﬁch discharge, mam?d—ﬁuﬁcr'reductlon or

' complehon of work or for other administrative reasons  will be effected

after complying with the relevant provisions of the _Industnal Disputes
Act. 1947, the Industrial-Disputes (Central) Rules, 1957 and the orders
applicables to project casual labour.

Al

6. Steps may be taken immediately for: implementation of the
orders contained in the Deptt. of.Railway's letters of.1:8-84 and:25-6-84
sioresaid as modified above on the basis of the judgment of the Supreme

Court, Due verification of claims in each individuel case will, no doubt,

be done by the respective Railway Admsmstratlons

s e ey Spe— - AT
e LA OAIDTSSY L alD L gl BT ab ol

e A | *“The process of preparanon “of semomy ist and” actron as
directed above, must be compierec ‘within two’ months from 11th August,
19886, as per orders dated 11- 8- 86 ‘of the Hon'bie - Supreme Court, To
ensure full impiementation of the ordets of the Supreme Court 8 comml-

ttee comprising a B.P.0., .8,
meet and rewew the 1mp[ementauor1 every week. ‘Ssmilar Commntee

A P

1
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i) Those who have compieted 360 4
- but less than three years of = : ¢

service 8s on'1-1<1981 ¢ : .\, 4--1-1-1983
V) ThoSe whi Complete 360 days after o ©pios Seidil /-
S 1g8 e T e -1-1-1984
foets T T ST T - S VR o
im0 s f_'ﬁ*.s b N . R A ¢ |
R L I = the date on which
W T e ) - 360 days are compléeted
T e whichever is tater.
RENISEESER s Kok IEE WP e

4. Accordingly, in paras 1 and 2 of the Ministry of Railways letter
dated 25-6-84, the date **1-1-84~ may be read as '{-1.81"". The dates
occurring in hypothetical illustrations given in para 3 thereof would stand
modified correspondingly. -

Y

5.1. Asdirected by the Supreme Court for implementation of the
above scheme, each zonal railway should prepare a list of project casua!
labour with reference to each Division of each Railway on the basis o
length of service. The men with Igngest service shalt have the priority
over those who haye’ joined later on. In other words, the principle of
last come first go (or to reverse it,«first come last go)} as enunciated in
Section 25G of the Industrial Disputes Act, 1947 shouid be followed.,

8.2, The following instructicns g - given in this regard for gui-
dance of the Zonal dRailways,

5.21. On each Zonal Railway, the list of preiect casual {abour
will be prepared for each Division, &5 under ;—

i) Project czsual lasour employ=d on works of ezch of the Depar:-
ments liks Civil Engineering, Signal - ‘ziecommunication, Eiactri-
cal, etc. within the geogrinhiszlbeu  urizs of 5 Division {(irresos
tive of wihetaer the wo. - gz execuied Ty z Tivision o bvtsa
Construztion Orgznisatio.: or tvthe Chiz! “roiect Wignager/Rzil-
way Elzoirification rznoriine *2the  Geners: Dznzosr of

-+
1)

wWhich ¢z senicrity Hstwill 23 - inrre-
this manrner, for cach of the S=- -0, C°noeach Division, thar
will be cne separate list o, zre .ot cosual lzgour emploved ¢
WOrks exszuted within that Divizion,

reilvray, ..ili form cne upi (Szrarztely fareech dezeriment) Jcor

i}  Within sz2h Depar:ment, the zeniority list Wil Lo prepared 2520
ging to cztogorics 23 uncer -
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rity of .service, . without the protection of :equal pay for equal .work.
in short;-at the sweet.will and ‘mercy <of - thelocalistarpps.»Even the i .
formidable Railwaymen’s unions " least .cared -for these helpless and
helpless workmen. Suddenly a torrent of writ petition and petitions
for special leave awakened this Court to the plight of these, Workmen.

in quick succession, 48 writ petitions and 32 petitions for ‘special leave
flooded this Court. In each writ petition/S.L.P., the grievance was that
even though the workmen styled as ‘project casual fabour” had put in
continuous service for years on end to writ ranging from 1974 +ll 1983,
yet their services were terminated with impunity under the specious plea
that the project on which they were employed has been wound upon
its completion and their services werg no more needed. Nooneis
unaware of the fact that Railway Ministry has a ~prespective plan sprea-
ding Over years decades and projects are waiting in queue for execution
and yst these workmen were shuntad cut (to use 2 cliche from the Rail-
way vocabulary) without'any chance of being rz-employed. Some of

- . Lo . . - Le.
them rushed to the court and obtzined intetim relief. Some were not so G
fortunate. At one stage some of these petitions ware set down for fina} er:

_hearing and the judgement was reserved. When some other similar
matters came up, Mr. K.G. Bhagzt, the then learned Additional Solicitor - —
General, requested the court not 'to render the judgement because he
would take up the matter with the Railway Ministry to find 2 - just and
humane solution affecting the iiveli-hood of these unfortunate workmen.
As the future of lzkhs of workmen going uncer the label of casual
project labour was likels to be effected, we repastedly adjourned these
matters to enable the Railway Ministry to work out a scientific scheme.

l'll —_
Loy
/
e

Railway Ministry framed 2 Scheme and circulated the same
amongst others to all the General Managers of In¢ian Railwaysincluding
production units as per its circular No. E (NG) 11/84-CL/41 dated June 1,
4984. |n the Scheme it was stated that all the General Managers were i
directed to impiement the decisicn of the Railwav Ministry by the target
dates. It was further stated that a detailed letter regarding group 5.1(ii)
would follow. Such & letter was issued on June 25, 1984. Thereafter, ) t
these matters were set out for examining the fsirness and justness of - !
the Scheme and whethsr the court would be in = cosition to dispose of :
these petitions in view of the Scheme. That is hew these matters came
up before us. : _ ‘

The relevant portions of the Scheme read s under :(— .

l _T.m-5.1. As a .result of such deliberations, the Ministry. .of Raliways.... - 21,77. e
I " have now decided in principle that casual !abour employed on pro- t
jects (also known as ‘Project Casual labour’) may be treated as ‘
2. temporary on completion of 360 days of continous employment. = - } r
. - t

- The Ministry have decided further asunder :— .., , ' L ., .

Y :
L P P SRl
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should function d‘or each oﬁ‘the oth}? Denartmen angagmg 1pro;ect
casual labour. - Similarlyzin 1hHe Headquarters of-eath uZona] Railway,
a committee tomprising the CPO, the C.E. (Const) CSTE: and CEE should :
revigw the mp!emeniéﬂon ‘of these drdets Bach’ fortmght il the court’s £
decngiffn is- nnﬁiem :?I%J"?Hé ersonnél{)ﬁ:ce'?'on "the 58 Tommitteas \ wilf ot

Cla g MR I R}

act as thes coordmatmg ‘ofhcer of there ‘reéspactive’t bomm\itte&e for ‘t'h'e 'pur- ': B

1' -2 g Pgind \u freces i

<t
pose of momtormg thepurpose %f 1mp!ementar:on. "A detalled report in=

this regard should be sent to the Boa rd in 'phases the: first'by’ 30th Sep- -
tember,’ 1986 uiid 176 ‘Seécond by’ 15th ‘Octaber, 1986 [3TIIVIET BTG

.t - K by - i -
u-iw‘.,. Lo aniazkay {ii sJ-{ T nn 2y .‘.49 sibniel g ponbote

COTrT T s
B I :""-""4" i b} 3 e -"J" Zv‘i""“ IR - Ho in S

7 2. The 'Depan!ment of Rallways zlso desxre 1hat in‘every .Depart-
ment engaging 1pro;ect Casual Iabour in each Dmsnon of each Railway,
an ofhcer notJower An, rank then Semor Scale. must be nomlnated
who will be respons:ble for mamtammg the Combined Semomy list of
Prcuect casual Iabour of his, Department and for co- ordmaung with
other offlcers of 1hat Department SO as to ensure proper. operation of
the list in the manner detailed in para 5.2.3. supra in-terms of this ~
orders. This list must bs rewewed by the sand ofticet .at least once.

a year before 30th september of every year. The offlcer s0 nommaked
should be one suntab!e to handle a task of this typf

. .! . “- 'ﬁ '. . DI \ ) : . .
8. ThlS |ssues wnth the con..urr ce oi the Finance Directarate
of the Depanment of- Rallways :

\/IN THE SUPREME CoUaT 0F ;NdlA_

CWIL OR!GINAL JU‘ TONTION

- - - - At

VRITPETITIONS NOS 147, 320-69, 45& o L ate ‘

Incer zai Yacavang 270 -

(3]
i

Veisus . . - )
Unien of India-'é.‘- ‘er.s.' e:.c. : ' ' B PO
JUDGEME’ - .
Dezzi. J.
Articles .1 ang 42 of t== Constius 0 notese.stanan . ;-
are certain grey 2reo3 whera the -uie of ire and e, = iega:' -
£ v

zz-Fzire, even o Government Trplov--ent stiil ss o
e

luoeur emplovecw onprojzcis alno knowr~ as 'Froas

one Such Segmunt -~ employmant wrotr one o ogrrvr o -
and remain a deirv 1o zd worker vrithous » seXiv o v oot
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"% as they fulfil the conditions in this regard) till they become due” for the

benefits mentioned in the preceding sub-paragraph.”
L S P T SIS TN c.".'z'.!-a?p"-\é_i,:-s.zg nOtgoda DT

. By and large the scheme certsinly is?h improvement on the présent
situation though not wholly satisfactory.>. However the -Railway being
the'biggest: employer and having regard to ' the nature of its work, it

would have to.engage casual Iabour. and, therefore, :as g preliminary step

* towards ‘fealisation’ of the ideal- enshrined in Articles 41 and 42, we
pPropose to put our stamp of approval :on the scheme with one major

. variation which we'praceed, to:herein:;ig}ﬁut.;_ia@-b A} s ui '

~The scheme envisages that it would be applicable tc sz3uz! labous
on projects who were in service as_on January 1, .1884. - The choice of
this date does not command to us, for it is fikely ‘situated - peisons and
expose some workmen to arbitrary disctimination flowing from fortuitous
coutt’s “order. To illustrate, in"’some matters, the court grantsd
interim _ stay " befote ~"the ~workinen could be retrenched while-
some other ‘were not - so” fortunate. Those in respect of whom the
court granted interim relief by stay/suspension_ of the order of r=trench-
ment, they would be treated in service on 1-1-1984 while others who
fail to obtain interim relief though simitatly situated wouid be pushed
down in the impiementation of the Scheme. There is another area where
discrimination is likely to rear its ugly head. These wotkmen come from
the lowest grade of railway service. They can ill afford to rush to court,
Their hardly been of any assistance, They;. had individually .to collect
money and rush to court which in case of .-some may be beyond their
reach. Therefore, some of the retrenched workmen . failed to knock at
the daors of the court of justice because these doors do not oper unless
huge expenses are incurred. 'Choice in such a situation, even without
crystal gazing is between incurring expenses for a litigation with uncer-
tain cutcome and hunger from day to day. 'lt'ig_ia '}',-I_or_rson's choice.
Therefore, those who could not come to the court need  not to be' at a
comparative disadvantage to those who rushed in here. If they are other-
wise simiia?!y'sftuated, they are entitled to similar treatment, if not by
anyone else. at the hands of this Court. Eurdened by all thesa relevant
considerations and keeping in view ail the aspects of - the martter, we
would modify part 5.1 (a) (i} by modifying the date from 1-1-1524.10

- 1-1-1981 with this modification and consequent rescheduling in zbsor-
ption from that date o_n‘,v‘v.argll,_'ltpae Scheme framed by Railway Ministry is

" accepted and s direction_ is given that it must be implemented by re-

- casting the stages. consistent..with the change in the date 2s herein

" directed. )
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‘ " To avoid violation of Art. 1__4', ﬁeﬂ;gientifig__apd_ £quitable way
if implamenting’{Ré schefms s foi the“Railwa administration to prepare,

a list:of/projéct casual fabur with réfejsnce o each division of sach

railivay dnd then' siart''absoibing  these “With'the longest service, 1f-
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al leave ~ R n) Casual labour::on ,pro;ects ..who thoughz not in_ :service on.tiz .. -
vag"ﬁgt"“* ? ) +v-1-1-84, had been- in " service "on - Rallwayswearher and-had" -i"'
d put |n ----- - gf:- i -already comp[eted "the ..above prescribed yeperiod (360 )a-r,
111983, ° ' - days of continuous employment or will comptete the.said pres- 7!
s plea K 1227 cribed period of continuous employment son. re—engagement s
up on infuture. (A detailed letter regarding this group lollows) T
yoneis eyl . B N T LT S
sprea- . < b) The decmon should ba mplemented 'in phases’ accordmg to
ecutlon_ the sahedu!e glven below i— "~ -7 gt aondnany g <
1e Rail- i !
»ome of Lengtiz of Service ’ Date from which Date by whlch
:not so (i.e. continuous may be treated  “decision
of finat employment) as temporary...  should be
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4y + »-16-8-85and 31:3-86 and No, E (NG) J\/86/RC1/1Policy . - h}; AT
sl L:;, e g dﬂ!e.dt25—3—86. ish :u:agm V%A e L T R ??@?*ﬁ ‘
| _ o, { foo ._‘i e S L i "‘s’f‘i:“‘i%:"'"
The question of minimum educational qualifncatlons for recruum;nt :.4
to group ‘D’ (Class V) posts laid down in Board” S lefte of even ‘number i‘
dated 16-8-85 has been reviewed with recognlsed Labour Federations i in’ ’
PNM/DC meetings with the Railway Board. Pending a final decision on , i i
the issue, Railway Board. desire that the revised minimum educationa! .
qualifications laid down in Board's letter of 16-8-85be heldin abeyance. |
The position will be reviawed as soon as a final dec:s:on on th;s issue is . '
taken or after one year, whichever is earlier. [ _
g TR 20T b s
T . '- 1
Estt Serial Circular No. 172185 Circular letter No. P (SC) 268/ Policy Pe.iv. .
dated 19-9-1986 Y T T
Sub - Appomtments on compass:onate grounds.
":':“—: Ehon TR LT e , ac:
In supersession of this office Serial Circular No. 133/85, circulated .
under this office even No. dated 16-8-1985, the" following instrictions » P
should be followed with |mmed|ate effect ’ ta ‘
Ha e
Appointments on compassionate grounds are issued to give imms-
diate relief to'the families of the deceased employees. As per extant 18-
orders appointments under priorities ‘I’ are to be ordered within one month :
and under priority “'Il & 11 within 3 months from the date of eligibility -
i.e. date of death/medical decategorisation etc. Itis noticed that in .
some cases the widows/wards of the deceased railway employees zre
not prompt in submitting their applications for appointment on compas-
ssionate grounds for which reason we have already given instructions . .
that the Welfare Inspectors who g6 to coliect settlement forms should qu
.advise them suitably in writing based on the composition of the family. pc
In most of the cases where children are studying, applications are delayed -oare.
to enable the wards to complete the course of study and then submit e
their applications for appointment on compassionate grounds based on ) M
the educaticnal qualifications acqu:red subsequently. While there is no fe?
objection to consider such requests within 5 years limit, the appointment im
will be offered to wards only in initial rectuitment grades in group 'Cror -
group ‘D’ based on their qualifications ‘on the date of demise/medical .
unfitness etc., of the employee and any higher educational qualifications - Ra:
acquired thereof w1ll not be taken cognisance of, except in the followmg T N to'
€8ses, .t st SHleasiltt Canuif oy Seeamrrineant | T a:
’ Paadttaer F e s en
. : to
1}  Where the widow of the deceased emplioyee who has not acquired . , she

- minimum educational qualifications required for appointment in_ res
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ma-the 'process-any adjustment are necessary,) “the | same ‘must be done. _
In giving this direction, we are considerably Influénded by the statu- T
tory recognition of a principle well known in industrial jurisproduence

that the men _with. Iongest servnce shall have pnon}y over those who

haan'B"TlI! BREIR R T 3:]:( 5. “1FEDL '3 ﬂ" -fﬂhf'-

joined later Ln Pother Worg }he n.?ple of —)Iasi come_
SO Y Ay f 1and 1 h\i
.flrst 90, or’to reverse |’t fIlS!‘&OT ast aggq}aﬁb‘er}un :ated §ec 256
df the” !ndu;tnai Dlsputes Act; &J47’Jh§s,been;accepted We d:rect
Ifiaes o (qibesrctor « o ial d Y ﬁs L.l S
accordingi & . A ; .
ot M.?..y siomizin baavent o ?ari: sra:-a 308 ‘{-; _'.'1.. .t:.: s
eaestl nien 33235301, 0 2a Yt vann bisioasiinl Il

All these writ petitions and specnal Ieave petmons shall stand-
dlSpDSBd of consistend with the scheme as mOdIfIEd by this judgemem
and the directions heretn given,

-

_ The sc—hgme as would stand -madified by the' directions herein
given forms pait of this judgme:at ‘and a copy of it shall be annexed
to this judgment.

'l -~ - e i A T 4
e ¥

Learned counse! shn Anls Suhrawardy has put in the maximum
labour in making a very useful compilation. He must have spent davs
and months. The compllanm helped us the ‘most in dealing with the
writ petitions and the specisl leave petitions and in ascertaining the

praper principle. Such a compilation ought to have been prepered by
the Railway Administration.

Thereflb_re,_we direct the Union of india to pay Rs.. 5,000/- as
and by way of costs to Shri Anis Suhrawardy, Advocaie, Supreme

: _
Spdt o s (b Do)

EsttSenal Circular No. 11185, Circular. Iezter No. P (R; 584]1V".
datn 22-9-1986.

Copy of Board's letter No."E (NG) [i/84/RRi/26 dated 4-9-1986 is
pubtished ior information, guidance and necessar . ‘on. Board's lette s
dated 16-8-85, 25-3-86 & 31-3-86 referred tc ther 1 were circulated -
S.C. No. 141185 of 10-9-85, 56/86 of 22-4-85 and 57/Z3of 24d-4°

resnact .,,-..‘----_.

U.l "

Copy of Boaxd's lztter o, E (N 11/84:RR1/26 datec <-5-1985.

€ub - Recruitment to Groun'D’ (Class V) posts - minimu—
educational qualifications,

R2i .- Railwey Board's letter No. E (NG) 11'84/231
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(2) In Lieu of the notice prescribed in this paragraph, it shall

be permissible on the part of the Railway Administration

; - to terminate -the : seryice of a railway servant by paying
him the pay for the penod of notice.

(3) The notice of termmatwn of semce under this paragraph

e,

pointing au;horlty

(4) In the case of a railway servant or Apprentice to whom

the provisions of the Industrial Disputes Act 1947, apply,

- he shall be entitled to notice or wage in lieu thereof in
accordance with the provisions of that Act.

2303. Pay and allowances.-—The scales of payv and allowancss

shall be the same as are applicable te Permanent railway servants of
the corresponding status.

2304. Compensatory and local aliowances.—Unless specifically
stated otherwise in the relevant Code rules or orgers, a temporary
railway servant shall be entitled to the same scales of compensatory
and local allowances as may be admissible to a- permanent raiiway
servant placed in similar circumstances.

2305. Educational assistance.--This concessicn shall bé admis-
sible to temporary railway servants who have put in not less than
three years’ service. ' : '

2306. Medical attendance.—There shill be no distinction in
recard {o the applicability of this concession to reilway servants
whether they are in permanent railway service or not.

2307. Leave Rules.—A temporary railway szrvant under the
Lzave Rules, 1949 earns leave on average pay, cxzlvat the rate of
1/22nd of the period spent on duty duI‘lI}Q the firsi v2ar of service.
On completion of one year's continuous service h2 cecomes eligible
for the leave terms applicable to permanent railway servants except
that he wiil not be eligible for any ‘leave not due’ i, e. he will begin
to earn leave 0n average pay at the rate applicabie to permanent
railway servants only from the date on which ths second year of
service commences. He will, however, be eligible for leave on half

4 .
' Vg -
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CHAPTER 'XXIII

. % . "‘_,' = .
'TERMS AND CONDITIONS APPLICABLE 10 . ¢ e
' RAILWAY SERVANTS AND' SUBSTITUTES R E

IN TEMPORARY SERVICE

b |

SECTION' A
: ‘Non-gazettcd Staff

] 2

-— T

(i) Temporary Railway Seryalits T

2301. Definition—A “temporary railway servant” means a
railway servant without a lien on a permanent post on a Railway or
any other administration or office under the Railway Board. The
term does not include “casual labour”, “a “contract” or *“part-time”
emplovee or an “apprentice”.

2502.
(1)

Termination of service and periods of notice. —

Service of a temporarv railway servant shall be liable to
termination on 14 days’ notice;on either side provided
that such a railway servant shall not be entitled to any
notice of termination of his service —
(i} if the termination is due to the expiry {1he sanction
to the post which he holds "or thz expiry of the
officiating” vacancy or to his »mpulsory retirement
due tc mental or phvsical incapacity or tc his remo-
val or dismissal from service as a disciplinary mea-
surc afier compliznce with the provisions of clause
(2} of Arricle 311 cf the Constitutica of indic;

] .
2"‘ il =

‘1‘5“37‘.

'\nq

10 kave rasion

han ¢a2med 2% g “_-\:,m,,,qe-
and censec ~ be in railway emplov in k2 circur
tancas .etar.d uncer note 2 belovw Lxcen..on H

rule 732 (1) of the Indian Kailwz® =< rblishmer

Cede, Volume 1.
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_ above, subject to a maximum of Rs. 750/~ provided that
i e . .this Jimit shall not apply if the leave is graated on med1- )
- - =" B N e RS Y AR T IR e RS sy AT

 cal certificate or for pursuing an approved course “of
studv otherwise than on study leave terms. T

(ii1) Durmg commuted leave :—The leave salary sha]l be
equal to the amount of leave salary as admissible during
leave-on average pay.

2309. Leave salary of Workshop and other artisan staff.— Y
In the case of workshop staff and other Artisan staff leave salary
during leave on average pay shall be™equal to 'the pay that they
would have drawn had they rémained on duty, but will not include
any increase that would accrue during currency of the leave. During
leave on half average pay, the leave salary will be equal to hal{ ike
amount admissible during the period of L. A. P.

2310. Leave salary of running staff :—

(i) In the case of Runnmo staff in class Il service, leave
salary during leave on average pay shall be regulated as
under : —

(a) During the first 60 days of leave, average monthly
pay earazd during the twelve complete months pre-
ceding the month in which the leave commences and
where the service rendered is less than this period,
the average of the actual period.

(b) Bevond the first 60 days of leave, average monthiy
pay as calculated above or the pay the railway ser-
vant would have drawn had he remained on duty,
whichevzr is less. ' '

(i) In the case of Running staff in cluss 1V, leave salzrr

during leaves on average pay shall be equal to the pav

_ that they would have drawn had they remained on duty,

but will notinclude any increase that would accrue
during currency of the leave. '

Provided that pay will include the average running allowances
earned during the 12 months immediately preceding- the month in
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averége pay in respect of the ﬁrst year of service at the rate apph-
cable to permanent railway servants. A temporary rarlway servant
servmg in a Raﬂway School will not be ehg1ble for leave on average

T

pav in respect of hlS ﬁrst year of serv1ce A .

L -t

2308 Leave salary of Rallway servants, other than running
staff, workshop staff and artisan staff.—.

(1) During leave on aremoe pay :—Leave salary of railway
servants, other than running staff, werkshop and artisan
staff proceeding on leave on average pay from a post
which carries a maximum pay not exceeding Rs. 110/~
per mensem shall be equal to the pay actually drawn
immediately before the commencement of the Jeave.

In any other case, the leave saiary shall be equal to ths
average of the rates of pay admissible during'e.ch of tne
ten calendar months in which the railway servant \na:,
on duty \for whole or pa~t of the month) in wadiat
prior to the calendar month in whick the leaz com-

mences provided that for the pur-os: "= leu .iom o

average pay:—

(a) where differ a1 sxte. of pa var. o= essibie L
the same ¢z :n¢ - 2nth. . . radr 7
shall be t2!..a inio 2ccou

(b) in the case of 1 raiiwn v R

l Ior 1ess then ten calena: .

respect of the actual nunr <. ¢
which he w~s nn duty sh - b

o

. .
(e} imrest NOLOT .
¢iindi.t . ¢ v which: "
r.ve aravy, ifom 1t .. 3iL
service out of India shair o2 s 1bst -
i pay actuz 'y drown while ¢ cule
() During leave o .. average - midle . ne
1he leave sa..rv curing leave on aif as “pge tL L
.;ave not due shall be egual to half the © Hunr i
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. of the Indian Rajlway Establishment Coce, Voiume -
T 1, the term ‘pay" -for.this ‘purpose is defined as the 7
Be o %env.- oo “average monthiy pay-earned during the twelve: com—' SN
pleie months immediately preceding the month in
which the event occurs. . el " :

(iiy Temporary Engineers appeinted beforé 15th October )
1935 shall be governed by the follom_;o ruizsi—

(a; Temporary +Enginesrs should sabscrize to the
State Railway Provident Fund oa ca'noleuon =,
of one year’s continuous service, the 2mount of

S e .- subscription, - -the contribution by. Goversmeat -

. " and other eonditions for such sudsericiion 2a

contribution etc., being ihe same as wics
“down in the Stdis Raiiway Proviczz:
Rules. In case the officer quiis service for any
reason, whatscever, before the comzietion of
five years’ scrvice Governmeni’s ccztripution
and the interest thereon wili not b2 payabie,
but in such casss grawity at cne iTurin of a
month’s pay for each completed siz montaly
“period of service will be payvapiz if 22 cmmcer
relires— -

Q.

e

pe vt
y—
-
i

.

i
[

(i) on account of pzrmanen: inczzacily cug
to bodily or mentzi infirmiz: ¢

(ii) on abolition of appointmezn: dus o raduc- .
tion of establishmes:; ..

provided the service of the oZcer tas bsen.

good, efficient, faithful and coniimucu:.

(b) A Special contribution will be pavatiz o addi-
tion to the Governinent's conitiputicz pavazis
tnder (a) above if the service of tzs ¢Xices
exceeds a cORtinUOUS DEriog i iwzlve vears:
this will be subject to the usual zanciuons

_ governing the grant of speciai conmibuuion 10

b S a gazetted railway servant in permansTiemploy

' " Gratuity will not be payable in elditica in

such cases. h
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e WhJCh the raﬂway servant proceeds on ]eave subject to a limit of

seventy-five per cent of average of pay drawn for the same period,
the average running allowances once determined remaining in opera-

. tion during the remammg part of a ﬁnancml year i} cases of leave
"ot exceedmg one month.’; - LR e

- 5 ‘{,Q LT
L]

(i) During leave on half averace ‘pay and leave not due the
running staff in class IIl & IV services will draw leave
salary equal to half the amount admissible during leave
on average pay as mentioned in sub-paras (i) and (ii)
.above respectively. «, «

-
x

.
v g

(iv) The leave salary during commuted leave in the case of
class III and class TV running staff will be equal to twice
the amount of leave salary admissible on lecave on half-
average pay under sub-para (iii) above.

2311, Provident fund acd Gratuity:—
(1) All temporary railway servants including workshop staff

shall subscribe to the fund from the first of the month
following that in which they complete on: vear's service.
They except those recruited prior to 16.11.57 and who

have opted for P. F. benefits, will not be entitled 10 any
Govt. contribution

(2) (i} Subject to what i stated iz sub-para (ii) below

-
porarv railway servant recruitad befere 12 -
ember 1937 vider .. mormal recmniment
ané Tempore~, “agingr reemuited onoaraiies
October 1923 't b re ldth Novemzer [o

- through the Unir a P Servicz Comussion. wto
are Cischarged fi ms. .cconotaunt of reduct o
of esiariishment .7 re. " 0o act .. parm ot
imeczohv deete Boo vo-menmlouarmioo
in seroce. are a9 eagiz.e PO rdimiiyoating sudd
rate of one fourth of & = >nik’s pav for each com-
plat :‘.sp months paricd ¥ sznvice. This gratuin
shail tz offsct against ~arznchment comronsa-
tion. 'f any, pavabie L. . the Incusirial Disnutes
Act. Subject to what iz m-vitad in

rule 1302 (&,

L)
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. Forthe PUIPOSE ¢ of these orders

s

(1) ‘service shall mean service as deﬁned in rule

1502 (6) RI except that it shall not include 2 , 1 thé?t
periods of service as paid apprentice, and | _ m?_dl‘
(ii) pay shall mean average pay as defined in rule ¢ of
2003 (2) RI provided that in respect of a railway o
servant entitled to runing allowances, pay shall 1 e
also include the monthly average running al- Tng
lowance drawn by the railway servant durmg _ )
365 days of rynning duty immédiately preceding = F '
the date of quitting service limited to 75% of I.i
average pay for the same period. };”
The rules and orders applicable to death—cur'n- 1de
retirement gratuity.admissible to permanent pensi- ng
cnable railway servants shall apply mutatis mutandis ‘he
to the terminal/death gratuity admissible under these
orders to temporary pensionable employees except
as otherwise specifically provided for.
The terminal/death gratuity will not be admissible N over
to a probationer or other railway servant discharged 15

-for failure to pass the prescribed test or other
examination, and to employees re-employed under
the terms of re-employment applicable to retired
emplovees. A railway servant who resigns his
post o7 is removed or dismissed from railway service
will mot be eligible for Sich gratuity. |

(v The widow widower/minor children of a temporaty fon
Railway servant, referred to in the preceding su b-

para, who dies while in service after a service of not

less than one year continuous (qua_hfymg) servige

shall be ehgible for a family pension - under the

provisions of para 801 of the Manual of Raxlway '

pension Rules. In their case the amount of 'death

gratuity admissible will be reduced by an amount

equal to the employee’s two months pay on \vhi.éilx '

the death gratuity is determined.




Ay .1‘ *‘c,
.

sh0p ora shed employee who has completed 3 years’
““continllous service) who ‘quits service or after Ist -
o November 1959 without bemg confirmed may be
s 1L..,g'r.emted:a ten:mnal grarulty ,lf ‘he quits ‘service on .

e & e

S aqcouqtf 'of *Ienrement on superannuatlon or per-
S 'hl'a'ﬁé'n't mreapamty due to bodily or mental infirmity
ot 'discharge from seérvice arising directly or in-
directly from a reduction of establishment and the
family of such a railway servant may be granted a
,death gratuxty if he dies ‘while in service, on the
follomng scale. = .

AF .

re
H

(3) (a) A pénsmnab]e rallway servant {other than a work- ;‘;

Completed years of
service at the time of
quitting service. -

Terminal gratuity

Dezth Gratuity

One year Or more
but less than 3 years.

3 years or more but
less than 5 years.

Nil

Half a month’s pay

for each completed
year of service in ex-
cess of 3 years sc -
vice.

One moath’s pay for
the first 3 completec
vears' sarvis: pis
half 2 montt 5 pav
for each sut.-qu -
comp! =d wvear’
servic

ceet i o

1 month’s pay.

3 months’ pay

.
vl ]

Equa! o termeucl
eratuizvasintne rre-
ou: column s
mizimum
of 4 mon.hs™ 2a.

IS

‘ccmpensation. I any. DAVAL.
Dhsputes Act. .9+7. will be 0

'

"2 gronn o7 the

TEeainal C2Rl

[RGRY

Si‘;?lil Z2 Sd:‘n‘l:l O '.L',Z :1‘0\’1-1:: of inz e
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2) the retlem, —ent
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3
nal/dzath gronuity pavable under tress order
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2312 Ailotment of resn!ences and recovery of rent.— Subject

_ to the avallablllty of accommodation, a temporary railway servant

is eligible for allotment of the same and to pay rent therefor in the
same way as a permanent railway servant would.

2313. Passes.—A temporary railway servant is entitled to the
same scale of passes as are admissible to a- permanent ra11way ser-
vant of the correspondmg status.

2314 Ad\ances —Subrct to the conditions laid down in

-

Chapter XVI a temporary railway servant may be Granted advarces
for the purposes mentioned in that Chapter. '

{11) Substitutes )

2315." Definition.—* Substitutes ” are persons engaged in
Indian Railway Establishments on regular scales of pay arc allow-
ances applicabie to posts agzinst which they are emplovec.  7oes:

posts may fali vacant on account of a railway servant t2ing oo
leave or due to non-availabili:v of permanent or temporary railvwe:
servants and which cannot be ke-: vacant.

2316. Circumstances under which substitutes can be recriifed. —
(1) Ordinarily these saculd be ne occasion to engags ‘'sut-

N

stitutes™ having recasd to the fact that practicaliv in a0

114 ..

caregories of ral.wi: servanis leave reserve hos pea-

provided ro:. I-u":';'u, when owing o an ghmo—tai-

[34 E RSN

hich rate of zbser:22: the leave re apve may parrme s

aceguate crimeffsriin2 as in the cu.o of heavy sizioras
oF where ihz el 2 reczrve s available but i ismos cas
Bi2 10 provide o.ocUTreav ofgowaveics Tenen <
RN VY ot~ SFONSTOUTY L0 au. s

eV2N 1N VaCanci.: o I-oft curu-t;on. _

(i) As o asprsiiilz Y oomitules shouw'. v droup |

porooof - oLt ,‘,i::’.:- S2.2. o

* o 2 (2

Of: nnaL in not

aoreil—

(2, Aguini rer 27 nion me L Lno

catascries o L o =




to have resizned his appoimment and ceased to cbe

nramcc. advances for the purposcs mentioned in tha:
in cmpiovment if such person rematssé  absent oo

:’lapuu. .
cxtracrdinary leave beyond a limiit of five years for "
. . . . . - i . rrpel me—prdenfran T W osvesar
whom no showcause nociice is reguired, as in the cose fwnd and GG ~£-— ann

of permancnt railway servani.
1503. Pay and allowances.—The scales of pav and

T tuies comiained in Chapter ¥ an

by

sian Railway Esit, Code Vol

(1985 Edition; psrtainigz to ¢ Railway Provi-
! allowances shall be the same a3 are applicable to o tion ptainiag to ‘State Radway Prov

P . o X
: . cent Fund and Gramuity' respectively.
;Permanent railway servants of the  correspending oA Hy Tespecuved

st'lms

1504, Compensatory end local  allowances.—Un-
less 'specincalivy stated otherwisz in the relevaar Code

Ay SUBSTITUTES

o 1312, D-‘jinizio" —"SubNitutcs” are 15009
At 0 fe R N — . . pe¢
ruleﬁ or Ofdt:l'b_. a temporary yi\\d\ servant shall be cemzed in Indien Railwer Establishmenis on ooz
| eotitled to the same scales of compensaiory and  a

5 i 1. z—“’mm “l m o -

) ) i . cales of pay and allowanees 'IppiicﬂD-c o pesis
b jocal adlowances as may be udmissitls to 2 parma- i

i M e e against w L ich are ecmzloved.,  These poszs‘ fnll
. ne nt railw VA SeIvUni pIRSSd I SiMNOT cuoumslLngce ooant e cessunt of ool _a}. corvant :.,i:}g on leoae
~ 1505, Educational  AAssistance.—This  conczssion or due to nondiveilzbiiity of permanent or te mporary
j shall be admissible te a Railway servent  including refiway sorvanis 2nd which cannot be kept vacant.
thosc on dzputation to Railways whese pay is debit- R
i able to Railwvay Revenues, but shall aot apply t0. :— Y 33'25::5 onder which subsiitutes  con
= (a) Civil sorvants:

{b) Persons in casual or gaily mies or =d-hoc
or pari-time employnent:

-

here should be no oocasien 0

{c) persons paid from contingsncies: zng

i

Srnlytirprag® hovine racar
—uu—l‘lﬁ - Aliw T ALA c -h-_.—-

to  the
fat arn

hnl procticaliv in all categories of rail-
vanls lsase roserve has hoe

ca
(8]
"
=

{dj persens employed on contract exces: where
; the coniract provided otherwise.

e i s S

%
o)

J
-1

) Hewever, when owing to an sb-
B %Thesc_ ordars shall alse apply to Railway sorvunis on nofmaiy high rats of ubsentees ihe leave
~  ideputation to State Governmenis or on foreign seor- esoTve may become inadequate o ineffec-

- ivice, provided necessary provisions in regurd io the 7 ihe case of heavy  sickass, oz
1 drawal of educationnl assistance uncer those ordors cave resenve is 'u"mnui\, Bui it

from such State Government or foreizn CMIDICTTIS IS

1
% aexpressiy made in the terms of depuieden or .Jreign scome 0d-
- service. .-SOILL..;_-’ 2.‘:».‘}5.&1‘} to engage substituies cvor
: 1506. Medical attendance.~There shzll e mo dis-
, o jtaction in regard to the applicability of this conces-
© . fien to railway servanis whether they ars in carma-
1 “pnt railvay s2rvice or not.

N oA
LI
oy

(1) As Lo oos possible  Substitutes should be
j rm o4 panel/ of sultable con

sclectad frems Group *C oan
- FA - vitr v et wr it
g+ 1507, Lewve Rules—The relevan: ctovisions are . shoin e ergized subject to

yrty o
drow

Bydna-
nch ‘D° posts o
the obseryas

4 - 3 hYeasqer ves D oeem gn Tl }‘ L
stontamned in Chapter V—'Leave Ru"- —i mci-mn : wade o) wbuse, only i m\, fouoviih
Railway Establishmen: Code Vol

A -
»xl CURLRNIDE [ —

1508, Allotment of residences
3t el —Si f

._JL.MJ

to the availabiiity

37 - A temperory ra:{h\'ay servant 18 cligd

sy A the same {0 pay fent therzior inm ih
Upermaznsnt Tailway semvan: would

LW,

Y - 2T
crones of (_ul._l'l Li s

_ - 1509. Passes.—A wemporary railway
i<

- q’t Atitled to the same scale of passcs as are admissible
- %0.a permanent railway servant of the correszonding

nmbent in a hwhyr Gmm
. ~datus, '

d bemz on leave. wier

..-I . . p $e
y N‘“ 41510 Advances.—Subjcet to the conditicn: laid . All the  post I
Eﬁ - jown in Chapter X of Indian Railwer Adminiziration cxisting leave rteserve.
Bz 4 Finance a tamperary  raifway s:r:a::: may o be {c) Aguinst posts in categeries for which
b ~190 RB/su

Lo lxave reserve has been provided.
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1. ployee or

1501. (i) Temporary Railway Servants
Déﬁnition-—-A “

temporary railway servant” means

'f? a railway servant without a lien on a permanent post
%t on a Railway or any other administration or office

under the
clude “casu
temporary

aiiway Board. The term does not in-
labour”, including ‘casual labour with

tatus’, a “contract” or “parl-time” em-

n “apprentice”. ‘

1502. Termination  of

notice.—

scrvice and  periods  of

(1) Wkten a person without a liep on a perma-

* nent post under Governmnet is appointed to hold a

P

} br;h_

feraporary post or to officiate io a permanent
be is entitd
service, if

post.
d to no notice of the termination of his
such termination is due to the expiry of
the sancticn of the post which he holds or the expiry
of the oficiating vacancy, or to his compulsory re-
tirement due to mental or physical incapacity or to
his removal or dismissal as a discipliaary measure
after ccmpliance with the provisions of Clause (2)
of Articiz 311 of the Constitution of India. If the
termination |of his srevice is due to some other cause,
be shall belentitled to one month’s motice provided
he was engaced on a contract for a  definite  peried
and ibkz |centract does not provide for anv
other period of notice; and to 2 rotice of 14 days if
"he was nctienzaged on a coniract. Temporary rail-
way servanls with over three vears continuous ser-
vice sbzl.| however, Te eniitle to a moaih's
noiics, Ta¢ poriods of nodse specified above shou
apply on eiher side, and sizps shou d te taken. io
this chrdition to the notice of the Railway ser-
conzainad.
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. . on-gazetted Staff

a disciplinary measure after compliance with the pro-
visions of Clause (2) of Article 311 of the Constitu-
tion and compulsory n:tu’emcnt due to mmtal or
physical mcapamty—

Probationary Oﬂiccrs and Grozp*A' and

(@) ‘ 5 months
Group ‘B’ Railway servants on prodation Dotice

() Group C and Group D Railway 1 month
servaits on prebaticn zotice

(¢) Gazetted Railway ser‘ants on  probation i month
in the Medical Department notice

(4) The service of zav of the Railwav servants
meatiened in Clause (1), (2) zad (3) who s entitl-
ed to a notice of stipulaied period may be terminated
forthwith and on such ierminazion, the Rafiway ser-
vants sball be entitled t0 claim a sum equivzlent to

ihe amount of his pay pius ailowance for the stipula-
ied pericd of notice a: the samze rates at which he
~as drawing them immediately Defore the termination
of his service or, as the case may be, for =2 pﬂnod
bty which such notice izlis shorz of the sZpulated
pzried of notice. '

NoTE—The appommc auibcrities are ex-owersd
o reduca or waive, at Qegir discretion, the s::ula d
period of notice to be givea br Railway serqant but
o2 reason justifying thair actic=
1ais power cannot be rideiecziad,

gi) 1%e notice of tzrmineiica of service ::vorder
o jortawitd terminutioz
s2. under this rule shezd te
nti lower than the apzoindng

©ven by the -y anm:'

cuthoriiy.

(6) Notwithstandin 2¢ aniki*z contained o Cla_
22 (3N (2% ond (5 ahoen 3T tha Bnlines zapvnct

a;;:enzzce i3 ont 1 whed o provisien Siha
=

¥ P L P

zsiial Disputes Act, 1827 zociyv,  Resskr cmail ta
Tiitles 0 nelice of w Zau ghersof - ocecond-

i
[

wote with the provisiozs ¢f

NOTZ.—No0 notice ¢f

= 1 cpse

S
Dolermi

wiera tcm_,.,._rv rallway serva
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b
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AND CONDITIONS APPLICABLE TO RAILWAY SERVANTS AND SUBSTITUTES IN
TEMPORARY SERVICE

should be —=corded. .

of serice, as the czie may
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§ faq s ;
agi T::f‘rﬁr ﬂ Authorisedozbsence not excesding twenty duys to mon-wvailabiliy of worle for them the trit for h;i lf
9T HA4Ag ' fncluding three c'a}'s unauihcrise d absence, for refrenchment will be that of ;sn'I11spector and Supa:ﬁ
(zrar=aia ) | personal Teasons. Absence of ha u dav <houid visar (0 ihe case may b2)in the case of casual labol\f “l‘
T AL . ‘E}c reckoned as haif a day only. - on the cpan time. For project casual labour on Zona |
W A h‘l _ o e o Raffways, the unit for this purpose will be the Divi- \‘I
ZFT U N \1.-.1 e CESL_ :31 Lu‘.l-.j.‘;:-.;ri.u.). dzﬁ u;ﬂdU fk—‘r-;;-‘ T sicn-wise und Lepartmem-wise as. per insirucicng
S ‘[-' sence of four weeks (ia zdsilion we '_-‘-‘J issued By the Railway Board. Casual labour cii'.'e:-a;
B huthorised absence; may be allowed for maer- from orz unpit to apother will rank junior-nost i e
\Eut) PUTpCses. ‘ ne‘:;:'_ Uilit. .

) dn co-upzcz;an_ of works or for Iaci-a‘.'afla?iiizy \/,
ot further produciive work. when casual abour
cm darly waces cr iz

305, Entitiemenis and  Privileges  admissitle fo
Cocual Labour who are freated zs temaomrv (l.e. given

scale of rav or
tes.mman- status) after the compieton of 120days or

LLOth of the mimimum’ <f the scale plus Dear-
i . 35l doys of continucus empicyment (as the case may

s Allowance, is discontinuzd and employed
- . hc) *-a! Casual labour treated as temporay are enii-
Iter when work. iz avail Such gaps in set- )
. c tled 0 a2 rlnhts and benefits admissibie to temrorary
vick will mot coun: s b2 inosrvice for th )

ay szvants as laid down i Chapter XARILgE
¢ this Manual, The rights and privilegss admissibie o
¢ such labour also inciude the benefit of D& A Ruiss

purpose of re:;:m;ng of

}70;{1@; cr J&0 or dag.-'s as lhe case
may be. {1kis pm‘ ision s :uﬁclne {rum 2nd

ZUOUS S2IVICE O

(_,ct dbcr 1980) : i However, their service pricr io __ailgsorptwn n tempg:
raf}':permment/reoumr cadre after the required-sefec-
{e) Non- performance of work on days of rest given UOH:”CFCC‘HU"__W_I_H__HN count -for the purpose of sen-
unde:‘ the Hours of Employment Regulations or iority ang the date of their regular appoiniment aiter
L under the Minimum Wages (Cenrral, Rules, 1950 screening ‘selecticn shall determine their semiority vis-
. and on days on \\hxch the establishment empioy- a-vis othier  regular/temporary  employees. This is,
mo [hk: Iabohr rem,_ms closed, dges D'Jt COHS;I- hO\‘.’C\’el" S"bjCCt ta-the pI'OViSiO'l that if tht‘. S&'];O:‘l"\’
tute a'b_r_eak nor will it be counted against the : of certain individual employces has already been deter
Timit OEI twenty days referred to in (b) above. _ mined in any other manner. either in ‘pursvance of

judicial dacisions ‘or otherwise. the seniority so deter--
mined shail not be altered.

(f} The tcr‘;m “authorised absznce™ for this purpese :
covers permissien . granted by the | supervisory
official m eHarge 1o ”bafwav ftom work for the
period 5pec1ﬁed

PR o L 0 R T WP SO S

usual labour inciuding Project_casuai dabuer
be cligibis o count oa iy half ,he period of se

B e o e ST am et A

AT :: : N TeMAERd By "them after aitainin 1 'rpora'}_ft_t'_rs_gp
T 3 2004 Notxce\ of Termmanﬂn of service ——Ezceph co?ﬁ—ﬁ"lmeccnbed_da‘s Qf \.c?’n_t_;_nuous empley-
1T ?whc'e nonce 1s'|necLssarv under any statutory obliga- I nentTind Before - rcrzular absorpnon‘k Eish_q‘:l'_{‘l_lr\rl_ﬂ"f
. tion, np notice lis required mr tefmination of semce | -service for the ‘purpose “GE” pﬂnsmnuny be.,,,giis_‘This

*of casual labour. _ Their services wiil be deemed to benefit wili. be admissibiz only after i_‘}l‘it_ dDSu‘TE o

; "’ahf_'f_mbeen termmated whea they absent themseives mﬁb?}nemf&m THSTAL laDoGr, Wi hO nave

: ) S ~— _ aitined temporaty S@IE, wilt also be entitled to carr
: | .

forward the feave ai their credit t0 new posi ¢ absr-
© ption in regular scrvice. Daily rated \.asuu] lal;cur x
tamu.d lcmpora:’y status after completion of pres-|  pot be entit led to these beneﬁts

rcnbx 3 period of cf?mmuoug employment. the period of |~ {by Such casual abaur WRO acquire  wmp
S,nahcc will be det¢rmiued by the rules 1pplnab1, W0y status. wili not, fowever, be brought un to .iaﬂ ;?’:-'
; empomry raxlway §cnams , mdn»nt or regular establishment or treited oy in oro-

I T ' qum emr ,Umgm oi Ru;i\mu nnnl And miesiihay

Ca“-al ldbour shtbuid not be d: hb”rau,[y discharged” _ T afE Eiten: through reauias Selection Board for Group
"“ﬂh a view to causmg an artificial brezk in tleir ser- ‘D Posts = ns manner laid down from tms o time.

: "’OC Where casual 1 abourer have to be termidated due Subject io such orders as the Railway Board may
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(8) Camp equipage means the apparatus for moving a camp.

{9) Camp equipment means tents and the requisites for pitching and furrushmv
them, or where tents are not carried, such articles of camp furniture as it may be necessary,
m the interests of thc public semce for a railway servant to take w1th him on tour :

5 e

P e SIS TN

(10) Compen.satory allonance means an allowance granted to meet personal expen i

ture necessitated by the special circumstances in which duty is performed.

: It includes a
trzwelhnor a]Iowancc -

(11) Compefent Authorlt} in relation to the exercise of any power under these

rules, means thc President or any authority to which such -power is delegated in Appendix
VI

"(12) Coostitution means the Constitution of India. -

..(13) Day means a calendar day, beginning and ending at midnight; but an absence
from ‘headquarters which does not exceed gwenty-four hours shall” be relckoned for all
purposes as one day, at whatever hours the absence begins or ends.

(14) Department of a railway administra¥icn means one of the hranches constituted
for the purpose of conducting the business of the railways.

&

(15) ‘Divisional! Officer’ means an officer in group ‘A’ drawing pay on the scale
apphicable to senior Scale officer.

{16} Duty—(a) Duty inciudes

(i) Service as a Probationer or apprentice. Provided that such scrvic_e' is followed

by confirmation.
(ii) Joining time.
(b) A competent authority may issue orders declaring that, in c1rcumsiances sumlar
to those mentioncd below, a railway scrvant may be tr..ated as on duty— ’
{1) During a course of instruction or training in Indla.

(it In the case of a student, stipendiary or otherwise. who is entitled to be

appointed to the service of Government on passing through a course of train- .
ing at a University, College or School in India. during the interyal between’ the -

satisfactory completion of the course and his assumpiion of duties.

GOVERNMENT OF INDIA ORDLERS

{I) Time spent in attending obligatory Departmental Examirations.—A government servan:
required to attend an obdratory deparimental cxaminztion, or permitted to present himself at an examination tr
passing of which is a condition of preferment in Government ser -ices, may be treated as on duty during the éav .

exan: nabon

{G.1., F.D. Memo No. F 17R.1. 29 dated 23rd Jan. 1929.)

(2) The phrase Scondition of preferment” used in (1) above covers only compulsory or optional cxami-
nat?ons for promotion within the normal scope of the Government servants deparanent or office. |

(G.1., F.D. No. F/15(5) R. 1/3] dt. 25th March 1931.) _

(3} Delay in taldng charge of the duties.—Period of Compulsery waiting by an officer for orders of
Government post.ing him to a particular post, after he "md reported should be treated as “Duny’.

{G.I., F.D. Res. No. 122 CSR dt. 10th Feb. 1922, No. 175 C.5.R. dt. 28thFcb 1922 \'o F.192 CS.R. 25 dt.
20-6-1925.)

feai BN
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days of the examination and during the reasonable time required for the journey. ifanvioand from he places ..
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-~ CHAPTER I
 GENERAL

- 161. Scope and Extent of Application.—This Chapter and the
governing general conditions of service applicable to Railway sérvants. Some of these
rufes correspond to the Fundamental Rules and Suppiememiary Rules applicable io all
Civil servamis {other than Railway servants) under the Indian Union, who are seb'izoto
the rule making powess by the President. :

next contain (he rules

102. Power to interpret rules.—The power of interpreting the rules in this volume js

reserved’ to the President. : S B

[

193. Definitions.—Unless there be something repugnan: in the subject of aTiat,
the tzrms defined bslow are used in this Code in the sense herein explained.

(1) Accounis ofiicer means an Officer of the Accounts Depariment as defined in para
102 of the Indian Railway Code for the Accounts Department.

(2) The Act means the Governmen of India Act, 1935

(3) Actual travelling expenses means the actual cost oi transporting railway sesvan:
with his domestic servant and persopal luggage, including charges for ferry anc ciber
tolls and for camage of camp equipment if necessary.
for hotels, travellers bungalows or reireshments or for the carriage of stores or coave-
yances or any aliowance for such incidemial losses or expeusss as the breakage of crockers,
wear and tear of iwmiture aad the employment of additionai domestic servarn::

.

(4) Apprentce means a person deputed for training in a trade or business whz o
view to employment ia Railway service, who draws pay at monthlv rates from Govermmen:
during such traininz put is not employed in or against a substantive vacancy in thz cocr

- e g -
of a deparapezt.

(5) Average Pay means the average. monthly pay earned during the 1V compiets
months immediately preceding the moznth in whicth the evemt occurs which mscessiiates
the calculaticn of avzrage pay: S T A '

Provided tha: in respstt of asy period spant on foreign s2
pay which the raiiway servami would pave drawn if on duty in India but for ioreigc
service out of India shall be subsuiuied for the pay actually drawr.

Provided furer that in ihe case of staff entitled to running ailowance average pa;
for the purpose of izave salary shall inciude the average running allowance earned durm:

3 - m——n

It do=s not inciude ¢n arges,

rvice out of Inciz ik

the 10 months immediately preceding' the month in which-a railway-servant procescs on.

leave, subject to a maximum of 459 of average pay (in the Revised Scales) for the sam:
period, the average running aliowance once determined remaining in operation during ih:
remaim‘ng part of the financial vear in cases of leave not exceeding one monik.

(6) Assistant Officer means an Officer in Group ‘A’ drawing pay on the-scale appii-
¢able to junior scale officers. . . .o e

(7) Cadre means thc strength of a semce or a part of a service sancnoned as a
separate unit. o
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(b) income from literary, cultural, artistic, scisntific or technological efforts, if

such efforts are not aided by the knowiedge acquinj,d by the railway! servant

o |

3T eeen s .
T e . e riEae . .
e TR : B BT P

. ... in the course of his service.

(19} Foreign Service means service in ‘which a railway servant receives * hi

or the Consolidated Fund of a State or the Consolidated Fund of a Union Territory.

(20) Gazetted Post is a post 1o which appoiniment is made by notiﬁcati_c'm in Mthe
Gazette of India. . : T

. ) T . - |

(21) Head of a department means any authority which the President may, by order
declare to be the head of a department for the purpose of these Rules. '

(22) Hill-Station means any place which a ccmpetent.aﬁthor'rty may declare to be
a hiil station. ’

(23) Holiday means (a) a holiday prescribed or notified by or under section 23 of

the Negotiable Instruments Act, 1881, and (b) in reletion to any particular office, a day on
which such office is ordered to be closed by a competent authority for the transaction of
Government business without reserve or qualification. ‘

Note.—During restricted holidays the office is not closed for transaction, of business

but they are treated as akin to other closed holidays and can be prefixed or suifixed
|

{o regular leave or casual leave.
|

(24) Honoranum means a recurring or non recurring payment cranted to a railway

servant from the Consolidated Fund of India or the Comsolidated Fund of a State or the
. - . - . | -

Consolidated Fund of a Union Territory, as remuneration for special work of an occasional

 or intermittent character. ! ‘
' |

(25) Joining time means the time ailowed w z Raiway servant in which to join

a new post or to travel to or from a station to which ks is posisd.

. . : _ |

(26} Leave on average (balf average) pay means leave on leave salary equal to

average/half average pay, as regulated by the Raiiway Leave Rules.

(27) Leave Salary means the monthly amount paid by Government to a Rezilway

servant on leave. |

(28) Lien means the title of a raillway servent to nold substantively, either imme-
diately or on the termination of a period or perioss of absence, a permanent post, including
a tenure post, to which he has been appointed substantively.

|
t

(29) Local Fund means— |

(a) revenue administered by bodies which by law or rule having the force of law
 come under the control of Governmaat, whether in regard, to proceedings
generally or to specific matters, such as the sanctioning of the budgets, sanc-

fion to the creation or filling up of particular posts, or the ene'actment of leave,
. | i

pension or similar rules; and

~ pay
with sanction of Government from any source other than the Consolidated Fund of India,

R

e

&
o
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(4) Treating perfod of training as duty— The authoritics

compoient to  appoint
thé Government servant to the post for which the training is cssential may be empowered o treat the peried of

r.r'unmg or instruction in India of Government servants on duty under this rule subject to the foowing conditions :

.

{(2) the training or instructon should bc in India;

(b) the training or instructon should bc connected with the post which the Goveinmez: servont is holdin
at the time of placing him on training or instruction;
(©

that it is obligatory on the part of the Government to send the pessons for such maisg or instructions
(¢}

the training should not bz in professional or technical subjects which are norm="7 Sroug
provisions relating to ‘Study Leave'; and

nt vnder
ght v=der e

{¢j thc period of training should not exceed one year.

(G.I. M.F. Q.M. No.F.2(71) Est. I11/60, dt. 3rd Deceraber, 1960.)

(3) Attending Hindi and other obligatory examination.—A guestion has been irsd whethera Go-
vernment servant is expeeted wreport for duty in office elther before or afier the examinazsn 5 over,

nocass e
examination, including the viva voce test commences in the forenoon or in the afterncon

Tt ooz een decifes hat

(i) in case where the cxamination is ield in a day both in the forencon and in the after

= :.‘1-.- Goverzmen;
servants need.nat be required to attend office either before or aiter the examiaatio

(i} in case where the examination is held only in the forcnood or in the afternocon, the Government sem

must atiend office in the afternoon/forencon. as the case may be. unless the Head =& Ofice’Depa -
specifically exempts any or all Government servants from such aitendance, haviny regard io t=2 tme
schedule of the test and the distance between the place of duty and examination

(G.1. MHA. OM. No. 5/165-H dated 8th June, 1935.)

Audit Instructions

Scope of the term®“probationers™— ‘a) The 1ezm “probationer” s noicover = i c"r-" 127
who hoeid substandvely a pcrmnnmt post in 2 eadre and fs appointed on probazon te anothes = : ’

{b) No person appointed substantively to a permanent post in cadreis a probatoner. uzax dednjie e

o 1S HI
(such as the condition that he must remain on probation pending the passing o$ coigin cwrzinann Lave | v B
atiachied o his appeintmen:.
{c) The status of the probationer is to be consiéered zs having the .':::n.u wsof a s imavesaln orer 7
where the rules prescribad otherwise.

(17) Famiiy means a railway servact's wife/husbane, legiitmate ——lirem azs -
children residing with and wholly dependent upon him/ Fﬂr it aigo incluie: rarents. .
and minor broihers residing with and wholly depsndent upos zmmbor, prowsiz:z T Lo
for Rule 615 it includes oniy sucn of the depanaent relatives ns are 2ligitls :r passar ol
the Pass Rules. : '

Note 1.—Not more than one wife is included in this ter.

Note 2,—The term “legitimate children™ includes those adopied c=iar the [-v .

" (18) Fee means a recurring or non recurring payment to a tailw:

wev sarvaat f-om
sourct other than the Consolidated Fund of India or the Cousolidate¢ Fwad of

Or the Consolidated Fund of a Union Territory whether made direct: 10 the raiiwas
scrvant or indirectly through the intermediary of Government, but does no: incivde—

¢

(a) unearned income such as income from property, dividends. 2nd interest on
securities; and

MW.& i rnn i TR

R M\ A TTe

i LS

e —

—\—
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et

- (35) Pay means the amount drawn monthly by a railway servant as

p

\._ (i) the pay other thz= special pay or pay granted in view of his personélr Quaiiﬁca-
} ¢iags, which has besn sanctioned for a post held by him substantively or io
\ ~o officiating cepacity, or to which he s entitled by reason of his position in
| a cadre; - - '

(_ﬁ) oversaas pay, spec-'-.a} pay and personal pay; and

(i) any other emolrm=nts which may be specially classed as pay by the Presidsnt.

(36) Permatent post means 2 post carrying 2a definite rate of pay sanctioned with-
out lmit of time. ' .

=~

(37) Forsonal pay 23215 addidonal pay cranted to & rajlway servapt—

(a) to save him from 2 loss of substantive pay in respect of a permanent post other
fhan a tenurs DOST due to 2 revision of pay or to any reduction of lels!
sobstantive pay ctaerwise than2s 2 disciplinary measure; OT ’ :

(b} 1n exceptional circumstancss, on other personal consideratons.

(38) Post in fhe Railway Board means {id post of 2 Member of the Railway Boaré

ané includes the post of Cheirman, Railway Board and of Financial Commissioner. Rail-
- Wavs. o : ‘ e

&%) Presumpiive pay of 2 posL—-—When_used with reference to any patticular rail-
—vant tosams the pay 1o which he would b2 entitled if he held the post substantively - :
3 werz performing ifs Geriss, put it does mot include ~special pay pnless the Raliwé

oy ervan
-4

pee

cervant performs or dischargss the work or responsibility i consideration of which spacial |
pay was sanctionsd. '

sudit Instructions.— The frstpast of toe definition is iatended to facilitate the use of the termin reizzion
(02 Governmeat cer-ant who has besy absent £om a post for some Hme but sl retains a‘lies on it.

40) Probationer means a railway servant Cmpl(})‘éd' on Pm’bdtion . e’ g

subsiantive v it ‘ ‘ m Uf ﬁ”'ﬁ N

ve vacancy in the cadre of a department o WL

e | | (41) Publ; ‘ | » o !

regularly fop I;h:ot‘onvemnm eans . ' o ~ ' |
Veyance Sa

Of Dages i )
Cnge, Mgy |




. ‘ {S) the revenues of 20y body which may :a spzcificaliy notifieq by the President
/ as such.
Y
| e
) \) (30 (a) Milifary Commissioned Offcer %30S 2 commissionsd officer olier (han

{i: a departmantal Commissiéned Officar:

(L) a Cemmissioned Officer of the Indian Megica) Department.
1t do2s act include a Warrant officer.

(b) Military Officer means any officer felliny within the definition of (he Military
Commissiened Officer, or included in sub-clapss ) or (i) of clause (a) above of any
Wearment oficer, :

. (31, Ministerial servant means a  raiwav servant of group ‘C° whose duiizs are
satithly ciarical and other class of railway servants spzcially defined as such by eemeral =
ar s:l-cial order of 2 compstent authority,

, _ o l

Government of India’s decision.—The President hzs decided that those members of class 1T Group

TItdwhor: dugies are predaminendv clerical skail be clazsed o miniynania SCIVAI:. |

GLED. tetter No. I 1115} R 1/33 dated Ist Aprit, 1923, 1

{32: Month meaans a calendar moath. Ip calcuiating a period expressed ia terms of
203135 2zd days, complete calendar moaths, irraspsctiva of the numbzr of days in 2ach,
tzouid first be calenlated znd the odd numbsr of Gays calculated subsequently takiza 30
ocd aumber of days as a moath, y ‘
Audit Instruciins
Caiczla

tion of a period expressed in terins of months aag days.

] A Tocaloulate 5 months azd 20 days on and fram Jm

uld brazap e,

Jezuary the loliowing method she

Y }\:I . Lo "“ .
. ‘ T e - .
23th January to 3lst january . . . .o G A - I -
February to April . . . . . . . . 0o 3 oo -
ist May to 13th May . . . . - . e 0 ool -
’ Tew! .- | 0} 3 _ -

Toe period tommencing on 30th
| €2ys as indicated beiow

2

January znd £nding wiii: 2nd Marcl

15hould be deemed as 1 oo

Y - AL e
334 January 1o 3ist jenuary ) : ' i U C. :

Feorvary . . L - 0 1! K

Is: 2March 2nd Margh - . . . . 0 0. B,

Totzl 0 1 S

H - ’ ’ ‘ i -

(33) Officiating means the railway servant officiztes in gz POSt where he peroms

the dutiesl of a post on which any other rerson hoids a lizh or when 2 co

mpetent avinory

2opoints- kim to officiate in 2 ay servant holds izz; B

& vacant post on which no other raifw
- (34} Oversens Pay :means pay gratted 10 a Railway SeIvant in
the fact thatl he ig Servitiz in a country other thag

consideration of ¢
the country of nis domicile. -t
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-t ‘ - e r\
S T T ey
_l.- L1€37IL DLIT T2In3 2 pIrme amant post which an mc*"d.nl rzil My Srvani Imey I -

b tan gwr s ‘ N
LIT.LlirmIrzoinen = o_Diald g o= neriod M

Niwz—In caiz ol Joubt the Presideat shall dacide whether a pam;ulqr post is orb
- i - .

dezlsiop.—Th= Pr s.d_n has decided that there iseo objectica toz aon-gazetted pos:
: ared 23 a tenure pest, if the tonditions so warran:

27 :zi Time-smelz Day means pay which, sudject to a3y conditions prescribed in
woiizorlii, mis2s oy eriadicel increms ats from 2 mic‘mum 19 2 maximun. It includes

- xipozizal fzrmerl, LIIWD s Drograssiva.

=72 31312 o b2 id £ otha i 1 e Sl et
z =7z 3212 o D2 ideznmucal 1 iz u..ll U@, the meximum, iee period
= P | -—- I
- emimzmmezt ozl the =2 oof

icrement of the tims scale are 1Zzptical

it A is 122 10 be on the sems time-scale as Eﬁcfﬂ“r post oo a time scale -
2 m= oy Tma-sgalos zo

23 =2 1:::1.1ca1 and the posts f2ll within a cadre, or a clkss in a-cadre,
i = creatzd in order to il all posis mvolving cuiles of appre-

dagree of oD, 40 2 farvics or establishment or
the pay oL ;he holder of

any particular post Is determined
act that ke holds that post.

—y

- class and oot by thes

Trensier mzcns the movemeat of a rzilway sz

wvant from one beadquarter
hiza ke is ezzloved w0 anoth"r such station, either—

12} 10 tzk2 up =2 Zutles of a new post, or
in

consequezze of 2 chapgs of his h:adquart-h

(323 Travelling 2fgwance means an aliowance granted to a2 raiiway sarvant to cov
= exoooses which bz iscuss in travelling in the interests of the public servics.

It includes
iormzozzs grenwed for ios meinienance of conveyances and tents,

st

104. Pepsionable Service—(1) The service of all railway servents except thosz
Zinme < in ruls 105 szl b2 pensionable. ' '

R I L, ca Alesn-iy el b i M A S el e
- Tao I2nWEY 32 -‘h—...: Who werz olrgalv pImelolaliz prior w0 nd introduciion
- .

¢i Pzms=oa Scheme 01 Railwey with efiect rom 1st April 1937,
{3) Goverment s..-xm_s permanently transferred t to th° Railway Department froz:
iz Government szariments | n \shmh ths services were paosiofable. '

1(3. Nop-pensiczabie \.-mcc.—Suth to what has been- stetad m rule. 104 the
—*'-';* of ths moilway ssrvazis who entersd service b“fOfu 16th \‘oxe:scr 1937, and who
2mar 0-:1"" “:z oi p2 1151021 ‘uhem“ on Railwavs did not Op:. ior i,

= WDz oplioas wers
Th ¥ commue t0 be eligible -for tzz
bmeSs of Sizts Railw ay P‘OVIdun Fund and or mtulty 111 acco-aan;, with the ru.-"
messiced m that D-“h?.l[. : ‘ s X

osen Tom Um: 10 Ume, shall e “on—nr-mnac

CLASSLFIC«NON OF SI:RVIC‘?:,

186, For the pmposs m thcs‘- nJus, a.hc raﬂwav s"mcss shall be Cla.S_nfl d as follow
Win af=ct from 1-4-1976: "

(3) Gzrelled | | :
- (1) Railway Se-v;ces Gr0upA
@ Raiiway Services, GF‘?‘?P.?-,
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(43) Raiway servent means a person Who is a member of a service or holds a post

‘dundar the ac—‘nis==:vz control of the Railway Board. It also includ=s a psrson who is

holdide the rest of Cazirman, Financidl Commissioner or a Member of ths Railway Board.
Parsons lent ©=om 2 sarvice or post which is rot under the adminisicative control of the
Railwjay BozsZ - to = szivice or post which is under such administrative ;control do not
coms| within thz s:33e of this definition. W

(44) Special Pay mieans an addition of the nature of pay, io the emolumeats of 2

of & Rzilwzr szrvant, granied in consideration of—

-t

Lost @

(a) t=: specizly arduous nature of duties: or

soecifc addition to the work or responsibiliiy and incindes non-nracticing
atowanos orantad to doctors in lisu of private pracuce.

aroision in the contract of 1 Government servan: z33ointed ¢

22z may ba recuired of Rim™ dos: not contemoizis 12l Being s

acddizianal dufs iz azzoar oost without remuneration.

ST Al

Govero—2at of Izdia Orders.—Tlc powe: of granting special pav as defined in =iz Rz sfaiise exerciss
g special gay

oaly bl the autzerity exmcwesed to regulate thescales of ordinary pay.

{G.I., ED. Nc. 7-272-23 dated 16th Deceatber, 1926,

(45) Sczles of pay

‘Apthorised seales of pay means the scales of pay iziroducad uwofzr the Railwon,
| 3 D3} . :

Servipas (Aviborissd Pavy Ruiss. 1960,

{ L. B £ [ R - . S 3 e
‘Remsed sezles of Pay’ means the sealss of pay Imirzdured oxmfzr ihe Radlwe:
; .
N et m AT 1. 1nma
Services (Reiseg Peyi Rules, 1¥:2

(46) Subsistznce grant means a monthly grant macs © 2 Rafiwszy servast who =

no: iz recaitTt of pey or leave-salary.

(47} fubswezive pay mezds the ooy

iew atie

" H
il
I
t
[
)

1

lassed 2s gy by the President umcer Sub-rule 2

in zzuded ¢z oaccount of @ gbst to which iz has .
rezspn of bis substzafive positon in 2'cadre. - . - : T -

Note: In the casz of a person with a lien on a per—zzen: pom uzder a Siate Goo-

§———ka e 2T ~a

ercmzant, ‘Scbstanive Pay' means the ‘substantive pay’ as <20n2d in tha refavazs roles #f
the Siate Government coacerned. '

lLreckad fime

-~

(48) Temporary post means-a post cerrying a d2fie a2tz of fzv sazcricaad for 2




omotion of staif in the lower

=y 5§06t by Pr
i) r prescribed procedure.

grade as pe
2) Age ¢ For direct recruitment will be between
13 and 23 years.
(3) The peri :
ary depending On the quulif
: be as under —

samé will > . '
(i) Cours completed Act Appreouees trained

in Railway Estublishments,—Nil

(ii) Course completed Act Apprentices trained
in non-Railway Establishments,—6 months

wiil

od of training for direct recruits
The

cations of rcc’ruits.

(i) ITH passed candidates.—6 months
{iv) Matriculates,—3  vears

(4) The rate of stipend during the period of train-
Yiag will be Rs. 900-20-940.

(5) The following bigher grade puosts ale availuble
to Skilled Artisans Grade 111 in the pormal channel

of promotion :—

SKILLED GRADE-!I
(1200-1800)
I
SKILLED GRADE-I
© (1320-2040)

Stilled Artisans Grade-1 are further cligible
for being considered for promotion as Mis-
tries in scale Rs. 1400-2300 as also  for
fitment in Master Craftsmen scale Rs. 1400-
2300 in accordance with rules/orders
governing such promotion  fitment. How-
ever, the grade cf Muster Craftsmen will
be a terminal grade for those who opt for
the same. '

NOTE @

(Authority : Ruilwuy Board's letter No. L(NG)-
111/78/RC-1/9 dated 24-2-79 and 27-10-79, E(NG)-
:Il/tsg/f\c-z/m dated 23-11-1984, PC-111[82|PS-3/10

ated 14-2-1986 aad E(NG)I/86/PM-7/8 dated
3-6-1987) (NOY/BS/EMAI/S &8

: 78 (X) MEDICAL DEPARTMENT-PARA MEDICAL

STAFF

(i) STAFF NURSE

scaigol.ts(l) The vacancies in the grade of Staff Nurscs
3 ment th:;, 1400-2600 will be filled by direct recruit-
2 - Boards ugh the agency of the Railway Recruitment

9130 RB /89

B H U,

P
H

Provided that the Nurses in posseasion
TRt maifeates witl b ok
Nutse-Cum-Midwilery Certificutes wil ©
promoiion as Suuil Nurse afier ey hav Lo
canlificution stipuimed for dmltct et T
(1) The quulitication cle. for direct —recruiiment
are us under —

(i) Educational .__Cundidates should ~ posses:
Certificate - as Registefed Nurse & Midwif2
Baving passed: three years course jn Gene-
ral Nursing aad six months colirse 1 the
Midwifery from a school of Nursing Of
other [mstituytion recognised by the Indian
Narsing Council or B.S¢ (Nursing).

NOTILE &
down certain speciad concrssions  for  the
above coarses i rospect of Auxiliary
qurse-Midwives, Midwives and ‘B' Grade
Nurses. by way of.reduced course *period,
cle. Cundidutzs gbtaining the qualification
prescribed above, under these concessiois
will aiso be cligible for recrvitment.

(ii) Age : Between 20 and 35 years.

(iii) Incentive ! Suaff Nurses who possess at the
Gme of recruitment or acquire subsequently
a degree in Nursing will be granted two
advance increments, '

(2) The following higher erade posts arc available
to stalf Nurses in the normal channel of promation
by sclection or non stlection as the case may be :

NURSING SISTER
(1640-2900)
o

MATRON GRADE-II
/(2000-3200)

NOTE ¢ Staff Nugses in scale Rs. 1400-2600 will be
cligible for promoBon as Nursing Sister ls
scale Rs., 1640-2900 on seniority-cuig-
suitability basis, suitability being determincd
on the basis of an oral test und recosd af
service, after they have put in a minimuir
of 5 years regular service in the grade.

(Authority hdvancc Correction  Slip  Nos
131 dated 23-1-1982 ood 136 dated 23-1-1984 «
Paras 173 and 174 of IREM (1968 edition) fur
warded under Railway Board’s letters No. E(NG)I
79/PM-1/274 dated 23-1-1982 and 23-1-1984 r1es
pectively)., .

The Indian Nuising Councdl has also laid’

<




2) Qu!;?cations cle. for direct recruitment arc

k%
FE?: i) Edlicational : Diploma in Mechanical/
a;r ‘ ElcELrica] / Electronics / Telecommunication
";: Engineering.

k¢ (i) Agq @ Between 18 and 28 years.

N ; (i) Trailn‘ng : Two years.

(iv) S!ipc%nd . Rs. 1200-30-1230.

(;;) chamuﬁl of promotion/higher grades : The
following high¢r grades posts will be avaﬂal?lc to this
. category in the mormal channel of prometion :

' |

. {EAD DRAFISMEN/SR. JIG & TOOL DESIGNER
" (1600-—2660)
i

- gl

| (2000--3200)
E _ i
3 \ )
' (2) 5% of the vacancies in the grade of Head
Draftsmen/Sr. Ji£ & Tool Designer in scale Rs. 1600-
| 2660 will be ﬁ]ljd by direct recruitment through the

Rajlway Reeruvitnlent Boards as per qualificaticns etc.
as given below :4m

(1 Educatz'tlnai : Degree in Mechanical /Elee-
trical/TciLecommunicatiou Engireering.

(i) Age :

(iii) Trainirrg']: One year.

1

(v} Stipend ;\ Rs. 1600/-.

Between 20 and 30 years.

IE(NG)III-—']S/R‘]RIH dt. 20-8-78 and 20-4-79
ind B(NG)II-84 R,‘C?./48 dt. 2-3-85]

B et

|
VIIL STQRES DEPARTMENT
(i) ASSISTANT STORE KEEPERS

|
|

157. (1) The vac‘\mcics in the grade of Assistant

4Store Keepers in scale Rs. 1400-2300 will be flled
3 Under

(1) 33-1/3% by direct recruitment through the
Railway Re itment..Boards; and

‘i 06-2/3% hy\prommion from amongst vpice
Senior Clerky in scale Rs. 1200-2040 in
the Stores DEpnrtmcnl in the Penois and
Snthe purchase cadre asx provided ia
L. wve by the Zanal

. Railway's/Produc-
qon Unjs, \

k CHIEF DRAF’#'SMEN/JIG & TOOL DESIGNER

(2) The qualifications etc. for dircct recruitment
are as under —

(i) Educational : Diploma in Engineering.
(i) Age : Between 18 and 28 years.

(iii) Training : 6 months as per schedule detail-
ed in Annexure II to Railway Board’s letter

No. E(NG)I/&3/RR 1/16  dated
0-12-1983, :
(iv) Stipend : Rs. 1400/-.
(3) Channel of promotion/higher grodes :—~The

following higher grade posts are aveilable to  this
category in the ponmal channel of promotion {w--

WARD KEEPER GRADE II
T (1600-—2660) -

i

WARD KEEPER GRADE 1
(2000—3200)

[FING)N-83 RIR1-16 dt. 9-12-83]
(ii) STAFF IN PRINTING PRESSES

158. The rules regarding recruitment/promotion of
staff in Printing Presses-are as contained in the Book-
let “Rules for Recruitiment, Training and Promotion
of staff in the Railway Printing Presses™ first reprint
1973 as corrected from time to time through formal
amendments or iostructiops issued by the Railway
Beard.

Y. SKILLED ARTISANS

159, (1) The vacancies in the gategory of Skilled
Artsans Grade IIT in si:alc Rs."950-1500 in various
Iingineering Depariments will be filled as wader

(i) 25% by selection from course completed
‘Act Apprcntlg"cs’, ITI passed caudidates and
Matriculates from the open market: serving
employess who are course compleled Act
Apprentices ot TT'T qualified could be consi-
dored aouinst this quota allowing age re-
Lexatien as applicable to serving employess,

(i 257 [rom) serving semi-skilled  and un-
skilled stefl with sducational guahfcation

as 1z down in Apprenuces Act; and




' “’P,. '.-xfm.t-.::;i.rﬁ'mm

x|

araia temporary status.
U/CL.,’SB dt. 11-5-73)

F Il ;--’-
T JUTTA -’f-"B‘mrd No. (NG
ST B

1]'01

fraf i, When casual labour are cngage o« in skilled cate-
1«-°s tae rc!ev ot scaie for the purpose of ceter-
h.mp,, their wages {as per orders regulating wages

C ssual labm_r} wﬂl be that applicable to skilled
,_5;1‘15 On attaining temporary status they shaii be
-:I in that scale. Simtinzlv for Proiect Cagg._l"[ﬁ.ﬁz_btﬁ)ur

skilled categories with 180 davs continvous service,
Seoidaied Wages shall ‘bé at the miZimum of the
_e of pay applicable to artis2ns plus D.A. Payment
is ‘;n the date
Inter than

will bz admissiblz however. fron
1g prescribed trade st i e

te of attafning temoorary siztus or date of comple-

£ 180 days, as the case may be, from whichever date

ar ;ah,r No casual labour-in sk dlled catezory czn be

T Al qH5e gzved without the approval 'oi an zudority lcwer

T AR T

samit s

ERRaNE T im a Div 1510n31 En_mec"
R F "Bd‘:. No. E(NG)II 84 ;CL/~3 of 20-12-85)
I OARET o

igat @ﬁﬁot&—-?ﬁst cases decided otherwise than in term
7 g T he letterss dated - 20<12-85 cited ‘above or in terms
Hinal orders-of a court- of competent jurisdiction,
‘ﬁ not- be re-opened.. Where, howaver, a person was
N inu ng as a. casual labc..tr ir.a skiiled category om
‘"”7" qU"‘f,};ZSS (date of _issue, of the said letter) his case
T SRR q"l‘l be regulated prcspxtwe.' in terms of the

T

rovi-

F mt{ “as of the said !ener (dﬂted 20- 1’7 85)

. --fx-,-;, ,,,,,

-"hS] QJ’
. _5__.3"'i Ci‘-sual labour engigad in work charged esta-

Sment: of certain_Depariments. who g2t nromoted

ouid be CﬂSL.I'Ld that their suitability for semx-\
cd or skiiled grade is adjudged well in time before |

|

17

iy
to semi-skilled, skilied and highly sLLlle(l categoriss -
due to non-availability of regular departmentalNcam—
didates and continue to Wmﬂmr\’e‘s

for @ tomg™penod, can straxghmwav be apsorbed m

regular vacancies in skilled 'grades prowded they have
passed T the 1 reqmsne"traue fest, fo fhe extent of 237,

s \

tof the _lgg_a-gges resetved for departmen’ial prom{)u\ 1

:from the unskilied and semi-skilled categorizs. Thes:

orders—ilso apply to the casual labour who are re-

cruited directly in the skilled categories in Woik Ches- -
et = .

ged establishments_arer quai!r“mr’_m the trade test.
——-‘—-'--'-F-_-'-_'_

— " A o B T

| |
\t, (4) (a} Casual labo"r shouid be subjected {0 medi-
! cal examination as eariy .as possiple and preferziiy
I before grant of temporary, status. Continuzd retenticn
' in employment is subizct to ﬂu.illf\‘.:'.‘.' in the Dreseri-
‘ Whe:

amcyre] P iterge melvs
L i L

. bed medical examinziion, cosual lane S
' have put i six vears service. witether continuous oo
in broken periods. are included in a pausi for appoir;-
ment to Group D posts and are sent for medical ex- '
amination for first ﬂpt‘-orntmcm to regular service, the ,\

standard of medical examination shouid not be the

one that 'i§’ required for first appointment bus shm.!ci
be the appropriate standard as prescribed for
mination during service.

fe-exa-

(b) Such of- the Casual labour as are found, on
medical examination. unfit for the particular category *°
for which they are seat.for medical examination® des-
pite the. relaxed standard prescribed ier re-exumigz-
tion, may be considered for alternative category re- .
quiring a on\er medical classification subject to their

\[smtabﬂ:tv for__t_hg ahemat_ne categery teing adjudeed 3’”*

‘ by the scresning Com’m’t;._, to' the extent it is found
possible to arrange. absorption against
posts requiring lower medical classification.

alternatie




xATT =

r1;1::-1'33 o tune and, subject to such exccp-
m dluons‘hirc"ﬁppumnncnt on compass;on-
' quotas for handicapped and ex- iservice-

y be specified in these orders they will
-¥a olr claim over others to recruitment on a
aéiﬁ{; 1 ‘and they will be considered for regular
: yme:n | without having to go through cmploy-
exchanges Such of them who join as Casual
%e atfaining the age of 28 years should
Wowed zelaxauon of the maximum age limit pres-
éi for Gkoup D posts to the extent of their total

whmﬁ mav be either continuous cr in- broken

"“-535. R ]
a‘ .

il\u tezrdlporar} posts shali be created to accom.

f:'4 1s for thk conferment of atendant benefits like
i

= wafa ilar scalz jof - pay, increment elc. After absorption

ﬂ‘ “-1
J?-H.‘W

PSS tcguiar emiployment, half of the service rendered
Ea b r. attmmnghcmpcrary status by such persons before.

= &1 = _gar absmptnon against 2 ref_rula.r,' temporary /perma-
a-i I —q~; post wuj quaiify - for pensionary benefits, subject

{ $L ll Lm l !1 l

gl
T

-

7 25

-\

ALl

2

condm$ns preccnbed in leway Board's letter

TE ﬁ)xllSS}CL/G dated 28-11- 86 in thc case of Pro-
5935 sasual labciur)

|
oI SaI} Casual Iébour who have acquired temporary

%dand imve put in three years continuous service
be trea%ed at par with temporary railway ser-
{..r purpase of fP'ﬁnraI adxancc’Flood Advance
e sama *cohcutxons as are apphcable to temporary
}' servants for grant of such advamce provided

i —%,?sz- “

THTE :‘C’isual ,aﬂour engaged on  works. who attain
porary statud on completion of 120 days continu-
EmBlO\ment on the same type of work, shouid be

. ®d as tem prary emplovess for the purpose of
RU A“"imal leave in nems of Rule 554-R-T (1985 Editien).
E AT =

- Gasua} hbom- who has attaimed temporary status
238 barg rs:ud reaular scale

i Duving Dee.‘

oi pay, when re-engaced,
dlschar"eo eariier on completion of
& or for pon. dvailability of further productive work,
"be sianied of the pay last down bty him. (This
P e«t&m’e\ﬁom 2nd Octobar, 1980).

' |
|
l

16 . e

2006. Absarpﬁon
vacanues —nbsorpuun of casual labour in r:gnla.
Group D empioyment may be coasidered in accor-

dance with instructions issued by the Railway Board |

from ime To ume. Such absorption is, however. not

automatic but 15 subject, inter-alia. to availability of
P e
vacancies and su:tabzhty and ; eligibility of  indvidual
M

casual labour and rules reoardrmg seniority urit method

of absorpt:on eu.. dec‘}ded by the Railway Admxms-

- trat.mn

(i) (@) Casual Watermen for summer season shall
be eligible for tempbrary status on ;Ompletmu of 120

-days of continuous cmpm\mem

(b) For this purpse, varicus spelis of engagement as
casual waterman may be aggregaied provided the g2p
between two speils of employment has been coused
due to season being aver and/or there hei{ig no work
for them i such establishment providzd further that
I a persen engaged in the prcvious years is given zn
opportuaity to work in the same hot weather establish-
ment in the subsequent year but ke {ails te avail of
that opportunity, ne vill have to start aftesh in
event of his being so engaged agaia in furure s
These provisiens are effective from -3 summer sea-
son cf 1985. (E(NG)I1/83/CL/117 dt. 25-1-85).

oy

idi

<2308,

(ii) As long as it is ¢..ablished that a casual [abour

588 -beez searolled withiz . the: presortbed 2ve -fmn,

relaxation in upper age iimit at ths tim

mm2 of aciral
absorption skewld ¢ automatic azd guided bv iZis
facter.

In oid cases where tha aea
observed. reizxation of age shovic

; 2 consifEred e

pathetically. Th: DIMs Way @XIITise such powers

to crz:at reiaxation in age iimit.

2067. Emploviment of Casual

categories.— 1) Nor.zallv Casuel labsu- <ho

IS
i
t
o
)

be ”DDOI" 28 i i

fiHed cetzmoriss Sithont a trede ta
A p nei_ shor. i -e maizizinad Ly tha (pen irz ‘5
cater 10 Uiz meeds o the casual izbour in sermisiclzd
acd skiiled <atzzories. “Where - ranal of o

Sy
e b

' .- .
=00 oy ce dome witiout Syt il

of Casmal Lakour in‘ m-r

- ————

labour in skiied .
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?"he date and ang ven
i=ter date, - :

ihlg'lésues with the approval of conpetent'authjrity

r,-:nc;-:' PIoforma fopli c-atio n

A

N ——

1> .
(D, R7.4A MURTHY) ‘@‘@5\ 2 ¢ Gy

Copy to: Cro/sC Wel'st, his letter P(ELYAIS/ /8
Copy to. DRM(P) / BG. _/sC, w.r t, hisg 1et* vy,
- - . “ . = o i

Ue 2f the SCreening will be infsrmed

“OL. CPM/RE/RZA, "‘"E;V oy YR
L " - n\“x\ l>'(-~

2t

C dt.26,11,93
) at.5715 53" & .CP/676/VLC/TRD—TQS/

I

"t DY.TA&CIO/RE/ Sz
" cPm/RE/mRy L
i ~ = IThey shou 1 ™.
) Dy.CETE/CN/OHE/SC, letter gnéggngglgzsglgf _?’:Einbis*?f this |
: 3r!:)w working under them ar:éJfgriggézggs B2
. Soplications in pFeéscribed o forme 4
thme to this o ffice, FE LR 1N
Copy to, Secretary, SCRE Sanch/Re rr- n7s
©pY to: secretary, s®Mmy Ugiénjﬁéréggg&hugéx
opY to: Motice Boarq, - T Te
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ORI PN

AIT_T,H}Y ELECTP.I'_"ICATION o ) B-qw_wt-ﬁ-c —-C?
( o ’
Of )_ "P of the

,\o. E. 252/%%3/3080/1/\101 IIT o Dated 12.93

Dv. CEE/RE/E », Dy.CS /Qt‘/mn, ov.cv/:‘o? /B7%, ],b ‘ I

DEN/R /BZ'\, cF‘E/Hﬂ/RF/ 7.7, . SEE/OHE/RE/DZ), :
SEE/G/R%/BZh, SSO/RE/2ZA, Dv. CEE/RR/X2J, ,

--.cos./R B/¥ZJ, DEI/R/SC, “Y.CSTE/R-,/C’IL AETE/RE/EC,

" l
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> s/o Venkat aratnam : BRI
.11, VS.S. Remaraju. T . OG. Driver, SEIAHQ/E/BZA - ..
stk rsin-;a Raju . . e T ~
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54 5BV, R.Dass L et ¥
s/o Nemmendas = . ... ;ﬁ .
55, A.Nageswéfa 1ao' T sC
26. "A.Chandra TR A S
~ -s/o Raghavulu Naid.x
57. N.Chinna Rao .’ " BC
.. sfo Simmanna o
58, Clige Besterwitch oC
_.s/v Bestarwitch
59, G,Dbarmaiah BC
- s/o Subbaiah .
604N Narasinra’ —Murthy, e oc
L .sfo SUb)a.l—éﬁ" oo
élVKaVenk’ateswarar 30 A
-~ 5 /0 Koteswa‘ra Rao / _
62, K.S.Inbarajan C
7 s/o Kailasam
63, K.Venkat akumar BC
s/o Veerathadra Rao
64, K.Lokeswara Rao oC
s/o Papalao
85, D.Hari Prasad oC
) s/o Jhotaiah Reddy
66, A.Gopal Naid QC
s/o Narayanaswamv Nai’ju}'
67. Sk.Mastan N 0C

s/o Rahamatullah
‘Sk.Latiff Hussain
..__5/_0 Jani Hussain

'J.Subrzhmany am
s/o_Kotilingam
T.Ravi Kumar ™"~
s/o Venkataswanv Rac

M.Narasimha 'Hao
s/o NaTavaa

D. subramani
s/o Venkat sswamy Raju

J.Balaraju

s/o laja lao

G, Raviprasad Babu
s/o G.Venkateswarlu

K.Ragaiadh
s/o Subbaramaiah

70.
71,
72,
73,
74,

75.

.‘I

-

o

/fhalasi, .-do_ o

0C

I-asc r. SEEMQ{I—E./S'E\
: m

Khalasi JCOS/RE/BZA LT

it,

Drlver, DSTE/E/RJ'Y

Khala'sx,. acos/rE/BZA ,

Khal asi,
OF}E/’lE/BZA .

M/Man, DEN/RE/BZA

Dri'ver "Dy GE“/ S
,-GiE/BE/BZA SCRLA

Cable Jointer,
CSTE/RE/BZA

3/Sorter,
" CEE/RE/BZA

Khalasi, AJOS/RE/BZA
kKhal asi ~do=-

'K'n al asi,Dy.CSTE/"uE/RJB}
Mason, DEZ/G&5S/RE/BZA

Khalasi,Dy.CE/RE/BZA
at sC

| BC & xhalasl DnE/G&ss/aEfBZA
‘ oC. =;-{[Man,. -Dy.CEE/RE/PJY
:‘-oc"’ a/sorte;,. CEE/RE/3Z4
- oC Khal asi, Dy. GSTE RE/AJY
SC‘ Khal asi, ACOS/RE/BZA
'BC Khalasi,Dv.CEE/CHE/RE/BZA
BC Khalasi ~-30- .-
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. Venk at eswara Rac™, oo artific ates. -
- 35, -G.GangadhaTa Rajn . pc Ba.cord— sopter, 7Y Ton
.. sfo Venkata ‘Raju’ | CEE/RE/BZA
36 K.[ﬂamakotuswara R0 oG Gangma.n, A.EN//]E!ELH-'ﬂr aub.to pmdn of
& ._, s/c Venka..alah : . ; Edn. ;,amt.a_t‘u
3‘/ B. Adan BC Gagmean, DE\:/RU/BZA -
s/n Francis , -
38. G .V.Prasada Rad . 9 & 'Khala51, Dy CST"’L./RJY
s/o Ch.@baiah - Sy o
3 -G, Buddai ah — s’ Lineman, DEE/& «S/m./BZA -
R s/o Mjaneyulu 2 .
%-ﬁ.ﬁarang apani-*- =BG Khalasi, DSTE/RE/Y
| -~s/o Komaraiah * , _
4I “ich. Ghangalrayudu .- 0C’ MAMan, DEN/SE/BZA
_sfo"siddain ..
42, sd, Aktar John oC xhala--, GEZ/RE/SZA
s/o 5d.Maiabosh, - . oo : _
43. KeS.Kantha Rajir eC Fiiter, DEE/G&S:S/-—‘E/BZA "
' s/o K.S.Mani ‘ : : ) B
—-4-4 . P.Uenkateswarlu . - 8C—frzlasi, /'1“.:/"2}\ - 7,,-/
s/fo R 5L atr - .o
a8, aBalald L OG Welder, DEN/AE/SZA Subito prodn.of
B ‘§/o anthony Em,yzt’ificazes’
- 48, ‘A.Nageswara Rdd . - .. SC W/ Asst, Dy CE-/CI:.:/'—L/B’ZA s
2 s/o Venkataranalar © o
. K.Dharha Recdy " BC H/Man, am/as/‘sﬂ ¢
 gfo Guruva ﬁeddy o e . 1
-48.. T ardgyas Raj” . OC Paintsz py, CEE/SHE/RE/BZA 4
“sfo JayaRal, - - | Py CRE[PEE/AR /B '§
49’ A.G*aﬂesh 3abd ~ 0C Drivers SEE/E/SZA ;
DRI 5/0 “aipﬁl . . . . f
50 B %u R B 8C Orivaer, >, 633/ /ATY o
s .. sfo Iylaiah 7. . . i
'§1, D.Subba Raju .. 0C NKraleasi, Dv.GCSTE/2E/RNY -
sfo Krishnam Raju - | ,
‘52, T4Haribhushana ‘Ra0 . SC Knalasi, v 23 /R /RN _
: . * KOiPaaIé].—-———-—-——'—__ - , s . : -
- Wsrafﬁfsm b0 prodm.nf
xT Z3n.certi
e dn. cer} % :
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98, T.Ramanaizh . ° Bc ““H Man,Dy,GEE/RE/BTY SR 4
- sfo Narasmharm IR L . S
, P e ) R :ij: .
"L99_. RiNagaraju < ~ ~ OC. Khalasi, DEE/GRSS/RE/Hz/
i s/o P,Ramaswamy T N
100, F.C.neddy ‘  0C "Khalasi,Dy.GEE/RE/VSKP = |
. sfo SanJeeva Reddy o il I
- lol, v.,Moses . - . "BG 1Fitter ~fdo .
'S/O Prakasan : — ' -, ‘-""—“:ﬁt‘tg-tf K
102, G.Sushakaran’ - OC“"Fltter, DEE/G&SS/RL(B/ﬁ “Sub.to prr "
. .~ s/o Gopal S ' of dﬂ cert¢f1u +
- 1#3. M.Rajendran - - SC .KhalaslsDY.CEEfRE/RJf
'" _~s/o Mahadevan . : R )
104, V.Sammaiah ~ BC M/Man, AEN/RE/RIY |
s/o Durgaiazh . -
105, R.Varahaiu § BC ‘Khalasi, Dy.CEE/RE/ ‘wh.to prodn.of
s/o Bangarupathrudu ' - 4JY  E-dnl.certificate
108, G.Jamalaizh - OC B/Fitter,DEN/RE/BZA
, s/o Sivaiah : : -
10Y. N.Damodar oC  G/Man,Dv.CE/RE/BZA
s/o-Narasimha - . | | _
108. K.Moha " SC Khalasi, Dy.GSTE/RE/LJY. -
. .s/o K-Balaiah ’ _' ) o E _
169, 'Sk,Nagul Meera ‘0C Khalasi,Dv.CEE/QHE /RE/BZA
s/o Hussain Szheb ) .
113, Md. Altaf 0C Lascar, SEE/HQ/RE/BZA
sfo Ismail | . -
11D, sk,Malasuru OC Khalasi Dv,CE/aE/BZA L
- . s/o Hussain - - at s .- | e
2. B.Paramesh | ' BC Lascar, NB\I/RE/RJ":'
.s/0 Veeraswamy ' "
112, L.srinivasulu ) OC Driver,Dy CEE/GNE/' cibote prodn,of
~ sfo Janardhana Reo : RA/BZA Epnl, .cextificste -
114, s.venkata Reddy - 0C Carpenter =do- : -
v 's/o Verkatappa Reddy | -
18, Sk,Hussain . o 0C Khalasi, ASN/RE/AIY
s/J Nanne Saheb ' : :
118, M,Papaiah S BC wW/Asst. D\/.CEE/RE/VEL‘(P
~sf0o Govindaswamy
104 N, Gou;ndqrajulu GC, .M/Man, EN R} = TNy .
118, S.T Harl . C.
' s/o'?ambnujabharyulu 0L Khalasi Dv Ch/?t/;L,
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V.Appalacharvulu . “oc’ Wit’mJL,DEEfG&SS]'IEfBZA
¢%/0 Srlnivasacharyulu ) .
77. PUpender =~ . . 0C 'Khalasl Dv CSLE[’ZE/BJY
" s/o Venkataish . . _
78, G.Rajaiah . , "~ SC Driver, DEE/G&S'_S/RE/B;@_
R s/o'Rajaiah . cothe "-.- B o ':"T,'"t.
79.° D.Narasimhulu RaJu ~ 0C priver. Dy .CEE /RE /VSKP
s/o Sankara Raju ' | S
80, P.M.Prakash ) 0C Kialasi,CEERE/BZA - -
s/o Maniratnan oL L
8l. ‘A. anthony- - e ldwalasi,BSTE,‘RE/VSKPJ
- ‘sfo Jesudas
- 82, §.Bhupati - R 0C Flt‘ter Dv.CEE/RE/VSKP Sub,toprodn.of
s/o Krishnam Naidu . Ednl,certificate
83, M..Butchaiah ) oC H/Man, CSTE/RE/BZA
s/o M. Venk aiah '
84, P.Venkateswara Rao . SC . Khalasi,ACOS/3IE/BZA
*s/o P,Ramulu ' ‘
85. P.L.Ganapathi 0C Ferro-cum-3Roneo Operator,
s/o aAnjanevulu : AEN /3E/RTY
86, Ch.Venkateswarlu OC Fitter, DE:Z/G&SS/3E/BZA
s/o Venkaiah
87. Y,Veeraiah OC Fitter, ~-do- Sub,to prodn, .
"~ s/o Penchalaiah Edni.certific .
88, B.Koteswara Rao OC Driver, SEE/HQ/RE/BZA
s/o Sobhanadri
89. P.Nathaniel . . -0C M/Man, DEN/RE/BZA
s/o Devasahayan .
90. T.Madarachari BC B/smith, ASN/RE/JY
s/o Ramai gh
9l. P.Dhanunjaya OC Khalasi, Dy.GEE/OHE/RE/BZA
s/o Kanakadri Rao “
92. T,Rajendran 0C Driver, SZZ/HQ/RE/BZA
s/o0 S.V.T.Cholan
93. G. U:stanadhau S P Operator, -do- Suh,#6 prodn,
s/o G.P.Red&zcpa of Ednl.Certifieat:
94, Z.Jav sram 3C Khalasi, Zv.C3z/OBE/RE/EZA
s/o Ramanaish
95. Ananullzh Khan 0C Helper $9 Roneo Operater,
s/o Gafoor Knan SEZ/HQ/PE/EZn
96. P.Nageswara Rao 0C G/Man, AEN/RE/BZA
$/o Ramanaiah ,
97. N.Subbaramaigzh 0C B/smith, DEE/GRSS/RE/ Sub.to prdn, . -

L4
N

$/0 Venkaiah

D

24

* e
LI

1

BZ4 ' Ednl,certificats
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- 140.

141;' 2 -_“ A
' s/o Subbaranaiah o -

142,

143,

144,

145,
1446,
147,
148,
149.
150.
151,
152,
153,
154,
155.

156,

157,

A ~

-t

K.N adumdn i achari

s/o MmiSWamy' -_

E.V. Ratnam

K. Koteswara Rao "
s/o Subba’ Rao

K.mjane\ra Sarma
s/o Mallikharjuna Rao

G.Srihari ‘
s/o Narasimhulu

A.Chitti Babu -
s/o Nagulu Naldu

\' Nag aiah
s/o Alluraiah

R.Venkatesan
s/c Rajagopal
B.Satyanarayana
s/o Simmachalam

B.Subrahmany am
s/o Sreer anamu rthy

S.K.Raja
s/o Bikrat Saheb

P,Srihari .

s/o Malaizh _
Md.Abdul Rahim
s/o shaba shaiab
s/o Dh armaiah
G.Venkateswarlu
s/o Narasimha Rao
R, sudarsan

s/o Saraiah
D.Rajendraprasad
s/o Venkatanarasaish
E.Hsnumantha Rao
s/o Punnaiah
N.Gopalgkrishna
s/o Hanumantha Rao

B.Ravi Kumar
s/o Pentaizh
K.Rajaiah

s/o Veeramallu

K.Chandramouli
s/o Ramai gh

46>

. "

oc
oC
- oC
0C
oC
. BC
0oC

0C

0oC

138 3’ :‘ t‘

| _5 :5] % B -
. g A e
B/smlth.DYrCEE/RE/RJY ‘_;ﬁg‘ '.»q ~E.

: M.Man, DEN/RE/B *- ‘

BC'

' Fi tter,Dy CEE/OHE/}E/BZA

Khalasi CSTE/RE/BZA ::"
Drlver Dy CEE/RE sub.to ‘prodn, of

VSKP . Edn. certlfua:hte =

Drlver, AEN/Rc/RJY . '-,?-do-

s

-
P

Kha1351,Dy csrs/ae ":- L,
Dpiver_,DEE/G&ss/aE/B'ZA_f‘g | -
Kl'la;lasi, ACOS}RE/BZA

W/hsst. Dy .CZE/RE/RIY -

R/Sorter, ”I‘E/RE/BZJ\ E

e h ..

Khalasi, DEN/R::./BZA *.-_' ’
F/Printer, csrs/ft_/azn
Driver, Dy.CSTE/RE/RIY- su“b to prodn.

of Ednl,
Lascar, SEE/PQ/‘RE/BL‘ -certificate

-do-
malasi,Dy.CS'IEfRE/RJY
Kkh alasi, SEE/HQ/RE /BZA
W/Asst. Dy.CE/RE/BZa
Khal asi,DSTE/RE/VSKP sub,to prodn,of

Edn,certificate

Khalasi, Dy.CSTE/RE/VSKF ~do-
Kh al asi,DSTE/RE/KZT

Khalasi, DEE/OHE /RE/BZA

contdes9e e



2/o Mantha Var am

122. s.wi.m._Krishnamacbarwlu
i sfo RaghaVaChar\{ulu
173, &k .Mahapood Peera
s/o Moulali

MMNB&&&&u
« sfo Venkataramaiah
125. Sd.Dastagi.ri gaheb
~ sfo syed Ghettusaheb
126. G.Suribabu
. sfo sah adeo
127. S.Rosaiab
s/o Gopaid
128 E.B.R.U.J.B.Kumar
s/o Tmmuniel
129 ANageswara Rao
s/o miatd -
s/o jjddanda pillal
131, Sk.Nagul Meera o
S sfo ¥hadel 53hé
132. N.Malakondaig'l
T s/0 Lakshmaiah'
133, p.Kanaka Raly
¢/o Subba Raju
134, $..A.Abdul Majeed
s/o spdul. nleed
135. ‘_K.Sadanandam
- sfo ggmmai ah
136, G.Kumaraswgw ——
- o _Ko.mgfaia'n
137, Sk,Mnawar
s/6 Basha
138. V.Sammaiah
Rajaiah
139. G.Janardnan

3/0 G.Pandurand al &

-—-____._._————-—-

oG Khélési.nwj/G&sG/a"sxézA
OC .

oC .-Driver;DEE/G&Eﬁf.BéfBZA ‘
gC Khalasis w.bsra/aﬁ/m

gc Fitter, Dy.CEE/RE/RJY

sC
oC

8C

oC M.Ghaser.CSTE/RE/BZ&

BC Kh alasi, Dv.C;EE/OHE/RE/B_ZA' "
oc Fitter D?—_/_G&SS/RE/BZJ\

oG Khalasi,CSl'E/RE_/BZA

oC W.Man,Dy.CEEIRE/VSKP )

oC Khalasis oaN/REMBZA

oC Knalasi, DSTE/?{E/VSKP

'oci" W.Nnan,Dv.CEE/RE/VSKP

oC thalasi, g/ RE[RSY

©0C ‘#Jireman,Dv.:STE/;’.E/RJ"{

contd..a..
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119. M..f\tchutacﬁaryul-u\ . 06, W.Man, Df-.cE/p.E/Bz,A R
7 sfo Nar.asimhacharyu];u, s @86 - TR TN s
120, V.Krisnna Reddy _ - . oC .Ma's'onioy,qs"rﬁ/;ﬁ/a?[ L
‘ s/o chengal Reddy o ‘ o
i21, 5.5, Ramakrishnan 2aju OC _Khalasi,'c.STE'/P.E/BZA‘ S




_ s/o Sivaraju ~ ,
164. syed shaik shahavall 0C  M/Man,Dy.CE/RE/BZA '
s/o Syed Khaseem - S
165, K.Madhusudhana Reddy -@C H/Man, CSTE/RE/BZA,

s/o Komura Reddy

_ L : - S IR S I N IR '
) L @ m o A
162. ANag abrahmach ari BGC Carpenter, Dy.CSTE{ Sub.to medical
s/o Malalah RE/RIY ex gnination
163, s.Madhu .- oG Ihalasi . «do=- - '

166, V.Subba Rac oC malas-i,DEE/G&”ss/RE/BLq
s/o mjaneyulu ‘:
167. K.Krishna & Khal asi,Dy.CSTE/RE/RYY
: s/o Gangulu
168, G.Sarveswara Rao oC Driver, DEE JO4E/RE/BZA
s/o G.Subbaiab '
169, .K.V.Rambabu NC Lineman, DZE/GBSS/RE/BZA Sub.to
s/o Ramakrishna madical examination
170. R.Kondaiah oC Khalasi, DE =/OHE/RE/BZA

s/o Nannaiah

P

{one hundred seventy names only)
Thesabove panel is provisional.

Inis has the approval of CPM/RE/BZA on‘20.2.1997. and 23.2.1997.

(R.v. RN, ROT 11|
for CW/RE/BZJ\

co{:y to:
GM( P) /RE/ND

C&J/s.c.aly,/sg
sl Officers of RE/BZA for information and to notify to
all Casual LabcuX. . '

Seleret arv, SCRE sangh/RE Branch/BZa
secretary, SCRM Union/RE Branch/BZA
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‘The @bove Canpdlkdates are to e relieved with proper fdentification letters €5 report

"t the Supervisors of the Stations.mentioned ¢gainst e ach. The Supervisars e dirccted

t> take the zbove Candidates alter being verificd and satisfied with the ldentity letters.

This issues with the appraveal of competent authority,

-,
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posts under R-3. 1t is stated that they also got teﬁ!prary“
status in due course. By " the impugned order
No.B/P. 564/11/1RD/Vol. 11T dated*  3.3.97, - the' three
[ - ]

applicants herein are sought to be absorbod as Khalasis in
the - scale of pay of Rs. 75Q-94O in Electrical/TrD
departments of Vijayawada Division on bottom seniority.
The names of the applicants stand at S1.Nos.20, 26 and 46
. i ! . . !
of the 'impugned order. The Applicants submlit that they are
at present in the higher,K grade of Rs8.950-1500 as Fitter

l :
(Applicant No.l), Driver (Applicant No.2) and ' Workb

Assistant (Appl{cant No.3). 1If they are posted as Khalasis
. i |

.
)

in® the scale of pay of Rs.750-940 thoﬁgh it is of a
. | | . : .
permanent nature, it will cause harm to| them as their

Ly J '
emoluments will drop steeply. Tpfy submit that they are

entitled to be pcsted in the samé‘grédé in which they are
working. No representation in this connection| has been
filed. |

3. This OA is filed for setting aside thq impunged

order datéd 3.3.97 (Annexure II page 13 of the &A) issued
. \
by R-Q‘by holding it as illegal, arbitrary and injviolation
of Articlies 14, 16, 21 and 311 of the Constjitution of India
and consequently diréct the respondents to kegularise their
services in Grade-C posts as has ‘been done in the case of
similarly situated employees with effect from the date they
were appointed to the casual posts. - i |
4. The applicants by the,ﬁihpugned order ‘are madé
regular and they are being absorﬁed as Khalasis iin the
regular grade ‘'in the open liné ‘on 'thé basis ‘of the

{
i

screening. The applicants do not wish to be posted as

s - e

EERFY



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD :
’-l}“ﬂﬂ‘*?‘HJ\‘i;lff

ORIGINAL-APPLICATION- NO, a—é’L} OF-1997 !

‘ R N
PATE-OF - ORDERt - 24th -March, -1997

BETWEEN:

=

l. :D.YESUDAS,
2. Ch.SRIKANTH BABU,
3. A.NAGESWARA RAQ°

e

APPLICANTS

N

chbes

AND

|

l. Union of India, thorugh the General Manéger;
+ Core (Northern Raiwlay), Allahabady '

2. The Divisional Rallway Manager (Personnel),
S C. Rallway, Vijayawada, "

\/;: The Chief Project Manager, RE,’ :
- Vijayawada,

4, The Sr.Perscnnel Officer, RE, %
Vijayadea, L :

5. The Dy.Chief Electrical Engineer, ‘ :
OHE/RE, Vijayawada. . .. RESPONDENTS

COUNSEL FOR THE‘APPLICANTS: MRS.C.JAYASREE SARATHY \

F

. COUNSEL FOR THE RESPONDENTS:Mr.V.BHIMANNA, ADDL.CGSC

r

i . CORAM: | Y - !

HON"BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER '(JUDL.}

’

Ve oo - ORDER |
v i ]
Y) ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN,!MEMBER (ADMN.)
[ B '
\ } .

.vtr G ‘ B " o

) ~ Heard Mrs.C.Jayasree Sarathy, learned counsel for

‘the applicants and Mr.V.Bhimanna, learned standing counsel

b1 SR |
/4 g;p% Eor the reSpondepts. | o
N nef

o i 2. There are 3 appllcants in this OA,. They joined as
ﬁof 4N$!5¢L ' ' ot c
5p_’-é}y.\%m.licasual Labour Khalasis, in other ca§ua} 1ﬁhour Grou o |
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eventuality, we do not thlnk that it is Iélr on the part o

the respondents to force them to join as Kha1a51s i

‘same grade, no such examples have been indicated.

regular category as per the impugned list dated 3.3.93
|

The 'applicants though state that some | others similarly

placed like them were‘posted against regular posts in the
Furthe:

their cases have to be analysed to see whether similarity

'ex1sts.

N ‘ |

6. The applicants if thoy are'not willing to join in

|
they

. - . . ' |
individual representation within a fortnight from the date

the posts as per the impugﬁtd list should give

: |
order to the

of 'receipt of a copy of this concerned.
1
respondents. | ' - ;
i
, o |
: 1 |
6. In the result, the following direction‘is given:-

The applicants, if so advised, may glve 1ndlv1dual

'unw1111ngness letter to join as Khalasi in the scale of pay

of Rs.750-940 in Electrlcal/TrU}department of Vijayawada

Division in terms of the impugned order dt.3.3.97. If such

a letter ls received within a fortnight | from the date of

rebeipt of a copy of this order} _theni the respondents

“should 'not force them to join that‘post in pursuance of the.

The applicants should be contlnued in R. E
|

organ1sat10n in the casual capaczty in the present post in

u |

é\risk of being

retrenched if these workcharged posts are made sutplus or

impugned order.

|
which they are working. But they stand

there 1is no necessity to opeérate these posts in the

workcharged R.E. organisation. The appl1cants, if so

advised, may apply against the Group-C posts agalnst 20%

. !
3V ‘ . ‘
e

N A
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Khalasis but pray for postling then in the yrade in

they are working now in open line. The posts similar to

|

| the casual posts in which they are working now are to be

filled on the basin of the recruitment rules in open line

Ll

‘vested right to be posted‘irrespective of the recruitment
rules. But they can be»posﬁed if they apply for the post
| whenever advertisement is issued ‘in accdrdance with the
rules and on that basis they can be considered and absorbed
if found fit. . There is a quota f;xed for direct
recruitment in all these posts. If such quota exists, then
the applicants are at liberty to-abply-against that guota
wheé?er notified and on the basis.of their applications,
ltheir eligibility for‘ consideration for the above said
posts may be decided Dby thé{\ compe£ent respondent
Iauthorities and on that basis a final deciéion may be taken
to absorb them against those posts folléwing the extant

rules. Till such time the above prdcess is not completed,

they cannot demand as' a matter of right to be posted

. : !
against those open line posts even though they are working
(as casual labour in similar workcharged posts 1in the

workcharged establishment.

)
[

1

|5I

|
impugned order dated 3.3.97 is to be considered asja valid

‘ .
|one if they are not willing to Jjoin that post. Nobody can
gbe férged to join the posts in which“they are not %appy to
|join. ‘But that would lead toé\risk of their . being

't

retrenched@ if the worked charged posts: has éhrunkland the

. . !
.applicants. as per. the: ‘seniority Jdist 'is- 'to be neverted.

However, as . the -applicants are-: -prepared for that

The prayer of the -appli?ants to suspend the

as they are permanent posts. The applicants do not have a-




quota of direct Trecruitment if available whenever any

notificatioa.to that effect is  issued. If spch an

application is received in pursiuance of the notification

issued by the respondents, then the applicants should also ~

be considered along with the others in aééordance with the

rules.

The OA 1is. ordered accordingly at the admission
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- _8C _Rly, Rallnilayam, Secunderabad

T TE CENTRAL ADMINISTRATIVE TRIBUNAL; HYDERABAD BEZNCH

AYDERARAD

PATE OF DECTSTon :_18.1,99
K. SL.LhaI‘l & 2 o*gfgef_s{___ e PETITIC?\ER(S)

ﬂjekhar r Babu- e o ANJ ATIZ FOR THE
: . r:-TITI !LR( 3)

VERZUS |

UOI, rep. by GM{pPers.) |

nilayam, Sec Sen RIEPONDE 1 (=)
and another S :
—D.F._Paul . = el ADVOIATE FOR pom

RIS POIDE 1T (3)
TS HUN'BIE Mr, R. Rangarajan, M(A) ;

' THE 4N'BLI-Mr.B3S Jai Parameshwar, (J)

1. Whether Repnrters “f local papers may he
allewed t.. see the Judgement?

2. To be ferr@d L0 the Reparter Cr not?

3. vhether their Lordships wish to see the. 'J)
fair CMy of the Judgement »

JUDGSMINTD DLIvisap - oy HOT' Bis Mr.R.Rangarajan, M (a)

i




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

. : AT HYDERABAD
OA.809/97 dated : 18-1-99

Between

K. Srihari
D. Govardhana Rao
K. Brahmanandam : Applicants

o

and

1. Union of India

rep. by 'its

General Manager(Personnel)
5C Rly., Rail Nilayam
Secunderabad

2. Chief Project Manager {(Personnel)
Railway Electrification
Vijayawada | : Respondents

Counsel for the applicant G.V. SekharRBabu, Advoc]

Counsel for the respondents :+ D.E. Paul, SC for Rlys.

Coram

Hon. Mr. R. Rangarajan,.Member(hdmn.)

Hon., Mr. B.S. Jai Parameshwar, Member (Judl.)

<




Order

Oral order (per Hon. Mr. R, Rangarajan, Member (Admn.)

None on either sides,

There are three applicants in this 0O, The first
applicant was engaged as Mason, the second applicant was
engaged as Casual Labour Welder-cum-Gas cutter and the
third applicant was engaged as Wireman idnder Respondent-2 ,-

: evs Crrnd Ledhman MR
in the year 1978, 1982 and 1980 reSpECtiVQI%& They were
brought on Temporary Status with efféct from 1—1-1954. The
applicants submit that they were Trade-tested before they
were posted as Casual Labour status Skillea Artisans., The
applicants were regularly appointed in Group-D Khalasies in
ng Organisation of BZA by impugned order No.E.252/KSRE/3080/
Screening/Vol.II dated 28-2-1937 (Annex.UZI to the OA).
Another order was pailsod passedr on 24-3-1997 by Respondent-2
posting them as Group-D in the guise of absorption in the
Regular scale by reverting them from the higher scales of
pay of Rs,950-1500, submits the applicants.

2. This 02 1s filed to set aside operation of the order
'dated 24-3-1997 passed by Respondent-2 and also Reversion
order No.E.252/KSRB/3080/Screening/Vol.II dated 28-2-97
passed by Respondent-2 by holding them as irregular, arbi-
trary, malafide, Unconstitutional and for consequential

- direction to the respondents to continue them in permanent
Group-C post regularly as Mason, welder-cum-Gas Cutter, and
Wireman in the scale of pay of %.950-1500,

3. No interim order was passed in this OA.

4. A reply has been filed in this OA. The contents of the

reply is same as the contents of the reply in OA.18/97.
SV | 2

)




5. The contentions raised in this OA and the reljef
asked for are same as contentions raised and relief
asked for in the 0A.18/97. Hence thds OA is also
disposed of with the same orders as given in 0A.,18/97.
6. Hence, the following direction is given :
The applicants if so advised may give their
unwillingness to join as unskilled Khalasies in the
scale of ®%,750-940 in TrD Department in BZA Division
of 8C Railway if théy have not already joined as
Regular Khalasies, IIf such letters are received within
a fortnight from the date of receipt of copy of this
order, then the respondents should not force them to
join that post in pursuance of the impugned posting
order posting them as Reqular‘Group-D Khalasies in BZA
Diviéion. The applicants should be -continued in RE
organisation in casual capacity in the present post in
which they are working: but they stand the risk of being
retrenched if the work-charged postifs made surplus or

Tt
there is no necessity to operate that postjin the RE

organisation. The applicants if so advised may apply
against Group-C post against 25% quota of Direct

" Recruitment {f available whenever any ndﬁfication to that
effect is issued in future, I€ sucﬁ an application is

‘received in pursuance of the notification issued by the

‘respondents then the applicants should also be considered -

along with others in accordance with law.

7. The OA is ordered accordingly. ©No costs.

o, Jai xnﬂﬁégg;;:;d (R. Rangarajah)
’#”f,meﬁﬁégéJudl.) Member {Admn.)
\
\O " bated : ganuary 18, 9a

Dictated in Open Court ﬂu{%ﬁg
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL % HYDERABAD BENCH

AT: RABAD
I 0.4 No, 187,3 of 1997

Between:

K.Sri Hari, s/0 Sitaramaiah, Aged
about 40 years, Occ: Carpenter, c/o
Inspector of Works/Civil Engineering/ S.C.Railway

Railway Electrification/Vijayawada

2. D.Govardhana Rao, s/o0 Adeiah, Aged about
37 years, OcciWelder Cum Gas Cutter,c/o Bridge

Repair Inspector/Railway Electrification/
S5.C.Railway/Vijayawada

3. K.Brahmanandam, s/o Venkata Ratnam, Aged
about 37 yvears, Occ: Wireman, c/o Railway Elemxrifi

fication/S.C.Railvay/Vijayawada eessdpplicants
and

1. Union of India represented by it's
Generzal lHanager
R South Central Railway, Rail Nilayam

Secunderabad
e Chief Project Manager
Railway Electrification
S .C.Railwa‘y
Vijayawada

.essss Respondents

BRIEF FACTS LEADING TO THE APPLICATION:
It is submitted that the Main O.A. is filed questioning

the reversion Orders No.E.252/KSRE/3080/Screening/Vol.II dtd
28-2-97 revertink the applicant from Group-C posbs posts of
Carpenter, Welder Cum Gas Cutter, and Wireman respectively in

Scales Rs.950-1500, to the lower posts of Khalasis in Group=-D

02?”47/{

9\ in Scales Rs.750-940 challeging the same as arbitrary, malafide,
\%

\osyrggllegal and violative of Articles 14, 16 and 311 of the Constitution o
% India and for setting aside the same and for a consequent direc-

>
tion that the applicants shall be deemed to have been regularised

permanently in their respective Group-C posts egtc.

2 Ail the applicants belong to the Vijayawada division and
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and

which is one and the same

file a common O.A.

2

4

the cause of action is against the and tespondents

and hence to permit the applicants to
h

ence the present M.A, is filed,

PRAY ER: It is therefore prayed that this Hon'ble Tribunal

may he

pleased to. permit the applicants to file a common

O.A. for the applicants herein and pass such other order

or orders as this Hon'ble Tribuna 1 may deem fit and proper

under the circumstances bf the case.
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VERIFICATION

KeSrihari, s/o Sitaramaiah, Aged about 40 years, Occ:iCarp~

enter,.fyb Inspector of Works/Civil Engineering/RE/S.C.Railway/

PR
Vijayawadg xym

-

do hereby verify that the contents of

the above paras are true to my personal knowledge and that I have
not suppressed any material facts. I am filing khis Y.A. on my
own behalf and as well as on behalf of other applicants herein
who authorised me to do so. )
[C 8 oo~
SIGNATURE OF THE APPLICANT
Hyderabad /6\ A ‘SJ

Date: 24-6-1997

COUNSEL FOR THE APPLICANT
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IN THE CENTRAL ADMINISTRATIVE |
3= wRTFENCH fﬁ“’“" =R EALWAY

0.A57, . ‘;)Bﬁgof 1999

'PETITION FOR SEZKING PERMT-
SSTON TO ADDITIONAL APPLICA-
TION TN A SINGLE APPLTCATT. ..
. ]

i

AND

. GAC Qe han @obuy

COUHSEL FOR THE APPLICANTS
I -

AND

Mr B \Q,N.)\

Sr. ADDL. STXNDT\AG “"OU1 ISEL
FOR C.G. RLYS




